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COUNCIL OF STATE ’
"Tuesday, 19th November, 1946.

The Counoil met in the Council Chamber of the Council House at Eleven of the
Clook, the Honourable the President in the Chair. .

QUESTONS AND ANSWERS.
LAWLRSSNESS ON OERTAIN SECTIONS OF THE B. A. R.

9l. Tee HoNouraBLE MR. SURPUT SINGH : Will Government state :

(a) Whether it is a faot that recently there was absolute lawlessness on some
railway lines in East Bengal (near Dacoa and Mymensingh) lasting over a couple of

months stopping night movements of trains, both passenger and goods, and causing
loss of life, limbs and property ?

(b) What enquiries the Railway Board have undertaken into the matter in order*
to ascertain the cause and extent of the damage to life and property done in oon-
sequence ! What is the result of such enquiries ¥

(c) What steps the railway concerned have taken to stop such depredations in
the future ¢

(d) Whether they have also tried to investigate the whole matter through their
seoret service organization in order to find out the oxganization or organizations
whioch are respo.igible for this state of thinzs.

TeE HoNoURABLE MR D. D. WARREN : (a) Conditions of lawlessness, result-
ing in loss of life and damage to property and the temporary stoppage of night run-
ning of trains, have provailed on these sections of tho Bengal Assam Railway from about
the middle of August last.,

(b) The Government of India have directed the Benzal Assam Railway Adminis-
tration to furnish full details of the insidonts leading to damage to life and property
and these will be laid on the table of the House in due course.

(¢) Tho Railway Administratior sought the assistanco of the Provincial Govern-
ment, and aimed guards have beon made available since 26th September, 1946.
Those armoed guards accompany trains and, where required, man patrol trains.
Armed Governmont Railway Polico at Dacoa station patrol railway premises at
night, and the level crossing is guarded by the town police. In addition, 300 men
of the Indian Pioneer Foroo have beon detailed for the protection of railway premises
in the Daoca area including Narayanganj.

(d) Railways have no secret servioo organisation. Investigation of such matters
is a Provincial Government responsibility.

SuprPLY OF DRINKING WATER ON THE B. N. R.

92 TaE HoNouraBLE Mr. SURPUT SINGH: Will Government state :

(@) (¢) Whother the B. N. R. system has instruotions to supply drinking water
to the travelling public on their lines during hot days in summer ?

(#) If so, whether thoy did supply suoh water to the travelling public between
Gomoh and Adra and also botween Adra and Kharagpur on the afternoon of
17th May last and the night of 18th May last ;

(#43) If they did, at what stations with the names of the persons who supplied it1

(§v) If not, why not ? .

(b) Whather on the Adra-Kharagpur section lights were burning at the road
side stations at night time bosides the one incandescent lamp at Midnapur on the
night of 18th May last; if not, why not, as it was a dark night ?

179
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“+ o (c) Whether it is a fact that a very large number of 3rd class passengers were
booked at Bishnupur for journey to Caloutta and other places without ascertaining
before;mnd whether accommodation in the Purulia Express was available on that
night

(d) Whether il consequenoce that great orowd of ‘passengers was literally oram-
med into all the compartments—3rd and inter—some being allowed to hang on the
footboards outside ;

(¢) Whother considerable ticketless travelling as well as higher olass travelling
are suffered on the various sections on the B. N. R. ‘

TEE HONOURABLE MR. D. D. WARREN: (a) (i) Yes. The Bengal Nagpur
Railway have issued instruoctions for the supply of drinking water to the travelling
public throughout the year including hot days in summer.

(a) (i%) to (d) Enquiries aro being made and information will be laid on the table
of tho House in due course. .

(e) Ticketless travel and travel in compartments of higher olass than that for
whieh tickets have been purchased persist on some sections of the Railway, but
vigorous efforts are made to control irregular travel.

TuE HoNoURrABLE Mr. M. THIRUMALA ROW : With regard to (a) (¢), has
tke Railway Board issued instructions that pani should be Muslim pans and Hindw
pant ? Is it aocording to its instructions that this distinetion is observed %

TaE HoNOURABLE ME. D. D. WARREN: No, Sir. -

MusTtarp OIL

93. THE HoNoUBABLE MR. SURPUT SINGH : Will Government state :

(2) The names of the mustard oil mills or their Combinesin U.P. (wit
their location) which send the mustard oil quota from U. P. to Bengal ;

(b) Whether Sir J. P. Srivastava, the ex-Food Member of the Government of
India, is directly or indirectly concerned with any of thos: U. P. mustard oil mills or
their Companies either as a shareholder, or a partner or a director ?

(¢) Wkether it is a fact that it was through the indirect intervention of the Upper
India Chamber of Commerce that the same railway freight was fixed for a maund
of manufactured oil as for a maund of raw mustard.seeds for conveyance from
any station in U.P. to Howrah.

TeeE HoNoUrABLE Stk PHEROZE KHAREGAT: (a) The U.P. Oil Millers
Association, Cawnporoe, are at present exporting the U.P. quota of mustard oil to
Bengal in accordance with arrangements negotiated with them by the Governmbnt
of Bengal last year. '

(b) Government have no information.

(¢) No, Sir. Froight rates for mustard seods aro much lower than for oil. The
rest of tho question does not, therefore, arise. =

MusTtarp O1L
94. Tae HoNoUrABLE MR. SURPUT SINGH : Will Government state :

(@) Whether mustard oil is an article of essential consumption for the people
of Bengal ¢

(b) Whether they are aware that that this ossential commodity of consumption
is becoming scarce both in availability and inits prico gradually enhancing so as to
pedome out of the reach of the masses 1

() Whether they propose to hold athorough investigation into the mustard
oil and mustard seeds position wis.a-vis the Centro and the Provinces?

Trx HoNoURABLE Stk PHEROZE KHAREGAT : (a) and (b) Yes.
(c) The question of control over all edible oils and oilseeds has been under

thorough exam‘ination and was recently disoussed at an all-India Conferenoce attended
by representatives of all Provinoial Governments and important States. On the
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recommendation of the Conference, the Government of India have adopted a polioy
- of the fullest possible control on movement and prices of edible oilseeds and oils. -

MEDIOAL REQUIREMENTS ON JHARIA COALFIELDS

95. Ter Honourasiz Mg, SURPUT SINGH: Will Government state
‘whether a full-fledged and thoroughly equipped hospital for the sole use of the coal
miners is not a desideratum both at Dhanbad and Asansol; if so, what steps are
‘being t:lkfn by the Indian Mining Federation and the big q@al companies towards
that en

TeE HONOURABLE MR. S. LALL: A committee appointod by the Government
of India in March, 1944 to survey the medical requirements of tlie Jharia coalfields
recommonded tnter alia the ostablishmont of contral and regional hospitals with a
view to improving the modical facilities for tho miners. The neod for well-equipped
hospitals both in the Jharia and Raniganj coalficlds has been appreciated by Govern-
meont and the quostion of construction of central hospitals at Dhanbad and Asarsol
and rogional hospitals at Tisra, Katras, Chara and Searsole is being pursued with
vigour by Government, the cost being borne from out of tho Coal Mines Labour
Welfare Fund. Plangs for the central hospitals are being finalized and proceedings are

n progress for the aoquisition of sites for their construction. Construotion work of
regional hospitals has alrecady commenced. .

2. In view of the hospitalization undertaken by the Coal Mines Labour Welfare

Fund, private oolliery companios are not taking indepondert action for setting up .

eontral or regional hospitals for the use of miners.

TEE HoNoURABLE MRs. RADHA BAT SUBBARAYAN: May I know, 8ir, .
whother Government have got any tomporary arrangoments to provide modieal-.

facilities to tho poople in thesc areas while thosc plans aro being materialised ?

TeEE HONOURABLE MR. S. LALL : Many of tho big collierios have thoir own
hospitals or dispensaries. Thore aro also the District Board and other hospitals
We aro now trying to sot up central and regional hospitals to which important oases

can be sent. Up to now, of coursn, hospital arrangrmoents have boen neglostod but I:

hope that with the sotting up of the ¢entral and yogional hospitals those will bo con:.
siderably improved.»

THE HoNOURABLE MR. M. THIRUMALA ROW : Can tho Honourablo Momber
give us tho numbor of hospitals thoy aro going to build now inoluding central and
regional hospitals ¢

THE HoNOURABLE MR. S. LALL: I havo said that there will be central hos-
pitals at Dhanbad and Asansol and rogional hospitals at Tisra, Katras, Chara and
Bearsolo. Thus, two central and four rogional hospitals ero going to bo built
immediately.

Munnmy AND CHILD WELFARE CEXTRES IN COLLIERIES

96. T-® HoNoURABLE MR. SURPUT SINGH : Will Government state :

(a) What arrangements arc there in the zeveral coal mines owned by big and
influential companies for maternity welfare and child benefit ¢

(b) Whether it is a fact that sometimes whon the 1 dy doctor ttched to one of
the Tatu’s Collieries has no work to do as a medico, she is asked to attend to office
work by the authorities ?

(c) Whether the big European companies possess an ambulance car for each of
their collicries for the speedy transport of accident cases to the existing hospitals
at Jharis, Dhanbad and Asansol ? If so, what are the names of all such collieries

(d) Whether every big colliery has at present in their employ a lady doctor

to attend to their maternity welfare work; if so, what are the names of such
I]o 3 '

(¢) Whether the medical men in charge of big collieries are all fully qualified

doctors with up-to-date training and qualifications required from medioal colleges ;
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(f) Whether there is periodical inspoction by the Central Government over
the general administration of the coal mines so far as health, sanitation, edu-
cation, leave, leisure and housing of n.iners are concerned, ifso, how and by what

agency that is dane ; and whether reports of such periodical inspections are released
to the Press 1

_THE HONOURABLE M. S. LALL: (a) Presumably the Honourable Member
desires to know whether maternity and child welfare oontres are being maintained
by large collieries. Inféimation in respect of these matters is not readily available
with Goverrment, but will be colleoted and furnished to the House in due course.

(b) Government have no intormation.

(¢) & (d) Information will be collected and laid on the table of the House in
due course.

(e) Government have no definit. information.

(f) Tho Chief Inspector of Mines and his Assistant Inspectors carry out
ricdical inspootions with a view to ensuring that the roquirements of the Indian
ﬁhws Act, 1923, regarding sanitation, health, hours of work and rest intervals, are
complied with. The Inspoectors of Labour Welfare, employed by the Coal Mines
Labour Welfare Funé also carry out inspections with a view to advising oolliery
owners rogarding provision of, welfure measures including housing. No inspections
are carricd out by the Contral Government rogarding oducation of the miners.
The annual reports of tho Chicf Inspoctor of Mines which embody the results of the
periodical inspc ctions carried out by the Inspectorato wore not released to the Press
during the War owing to shortage of paper, but will be released hereafter.

TeEE HoNOURABLE MR. M. THIRUMALA ROW : Has the Labowr Dcpartment

any policy to insist upon minimum arrangemonts for modical relief upon all these
big colliery ownors ?

THE HoNOURABLE MR. 8. LALL: That matter is now under consideration by
the Mines Welfare Fund Committee. At present we are examining what provisions
are boing made by privato colliery owners. Whon wo have a clear picturo of what
provision is made we will be able to say whother particular colliery proprietors are
or are not providing enough medical facilities. We can then consider what aotion
should be taken.

TrE HonoURABLE MR. M, THIRUMALA ROW: Am I to undorstand that up
to now the Department has no policy or dofinite set of rules to insist on minimum
medical reliof ?

TaE HoNOURABLE Mr. 8. LALL: That is correct. At present there is no
definite rule to that effoot, but the whole question is under examination.

TEE HoNOURABLE MRs. RADHA BATI SUBBARAYAN: With regard to (a)
while Government are collecting the information will they ask the ownprs of these
collieries to start maternity and ohild welfare clinios ?

TeE HONOURABLE MR. S. LALL: Yes, we will try and porsuade them to star
malernity and ohild woltare clinios.

Tae HoNoUraBLE Mrs. RADHA BAI SUBBARAYAN: With regard to
(d) Sir, will the Government make it compulsory for the collieries to employ lady
dootors to conduct maternity and wolfaro work ?

Tee HoNoURABLE MR. S. LALL: That will require consideration. I cannot
commit Governmeont straightaway.

CHITTAGONG ARMOURY RAID

97. TuE HoxouRABLE Mz, SURPUT SINGH : Wil Government state :

(a) Whether the Government of India exercised in any way their discretionary

owers of control and superintendence through their own agency in Chittagong in

ngal Province when an unprecedented disturbance took place inside the
Chittagong Armoury during the Viceroyalty of Lord Irwin in India ¢
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Q.

(b) If the answer is in affirmative, the nature and extent of such control and
superintendence over the Provincial Administration to get over thesaid disturbance

TaE HoNOURABLE MR. A. E. PORTER: (a) I find nothing on record to indi.
oate that the Central Government of the day intervened in the manner suggested by
the Honourable Member. .

(b) Does not arise.

TaE HoNOoURABLE MB. M. THIRUMALA ROW: Have the Central Govern-
ment not got power to intervene when serious disturbance breaks out in such an area
in the country ?

THE HONOURABLE MR. A. E. PORTER : I think that the question was reforred
to recenily by Mr. Hendorson in the House of Commons and I would rofer the Hon-
ourable Membor to the reply there given.

THE HONOURABLE MR. M. THIRUMALA ROW: Wao are not in the House of
Commons today. I want {o know if the Honourable Member in charge of the Home
Departmont has got the exporience of 1942 when the whole system of law and order
was oentralised and is it right that they should now plead that they have no power
or refer us to some other prooceedings clsewhere ?

TeE HoNoURABLE THE PRESIDENT (to the Honourable Mr. Thirumala Row)®
Please do not argue ; put a question.

THE HoNOURABLE MR. M. THIRUMALA ROW : I want to know if the Honour-
able Member cannot exercise his powers just as he exercised in 1942 to put down a
popular movement ? i

THE HoNOURABLE MRr. A. E. PORTER : Conditions of 1942 no longer exist.

THE HoNoURABLE MR. M. THIRUMALA ROW: You are still here. 1942
may not exist, but the persons who oxisted in 1942 continue to exist in the Govern-
ment of India today.

THE HoNoUrRABLE MRr. S. K. ROY CHOWDHURY : What is the extent of
lawless disturbance that will require the intervention of the Government of India %

THE HoNOURABLE MR. A. E. PORTER : Disturbances which attract the inter-
vention of thoe Governmont are thoso threatening the security of India by war.

TaeE HoNOURABLE MRr. G. S. MOTILAL: Isn’t thore scotion 102 which alse
providos that in the case of internal disturbanoos the Government of India may exer-
cise powors if an emorgoenay is declared ?

Tue HoNxoURABLE Mr. A. E. PORTER : If the soourity of India is threatened
by intornal disturbance or war the Central Government may take upon itself certain
legislative functions which otherwise a;o purely Provincial subjects.

Tae HoNOURABLE MR. S. K. ROY CHOWDHURY : If tho civil administration
fails in a partioular part, is it not the duty of the Central Government to intervene §

Tee HoNoURABLE MR. A. E. PORTER: It isnot in the constitution, Sir,
of the Government of India.

\ MiLiTaARY DAIrY Farms

98. THE HonouBRABLE MR. G. S. MOTILAL: (a¢) How many military dairy
farms havo been taken over by Governmeont in accordance with the recommendation
of the Standing Committeo for tho Department of Agriculture made on 4th June,
1946 1

(b) What are their particulars ?

TEE HoNOURABLE SiR Phi:oze KHAREGAT : (@) & (b). No Militeay dairy farm
a8 a going concern (t.e., with oattle, oto., in it) has been disposed of since tho Standing
Committoe of the Logislature for the Department of Agriculture mado ifs recom.-
mondation on tho 4th June, 1946. Three of the military dairy farms at Kepsewadi
(Poona), Fyzabad and Bhadruk (Lucknow) have, however, since been olosed glown
and .the livestock, eto., removed to other military dairy farms. The Provineial
Governments oonoorned have been nogotiating with the* military authorities for
taking over the lands and buildings of these abandoned military dairy farms.
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g MarLkERA StaTION, B. N. R.

99. T HoxovraBLE Me. SURPUT SINGH : Will Government state :

{a) How far Malkera Railway Station on B. N. R., Gomah-Adra section, is
situated from the big Malkera Colliery of the Tatas ?

(b) Whether it is a fact that that railway station is largely used by the mine
workers and office staff of the Tatas daily both in up and down directions ;

(c) Whether it is also a fact that the letter box which is_kept hanging at the
railway platform is cleared only once in a week on Fridays by the Katrasgarh
Post Office ; if so, whether Government propose to nmiake arrangements to have the
lotter-box cleared every day %

TrE HONOURABLE Ms. D. D. WARREN : (a) 1§ Miles.

(b) Yes.

(¢) The olearance is done three times a week by the postman on his beat days
The number of articles to be cleared at a time is very small and Government do not
propose to make arrangements for affeoting oloarance every day.

MaxmuM PERIODS PRESORIBED FOR PROMOTION IN THE RoyaL Navy, mre.

100. TeE HONOURABLE PaXDIT H. N. KUNZRU: (a)Isit a fact that the maxi-
mum periods prescribed for promotion from one rank to another in the British Navy-
Army and Air Force before the war have been recently reduced ¢ If so, what were
they before the war and what are they now ¢

(b) Will Government give the corresponding periods for the Indian Army %

TEE HoNOURABLE MR. C. H. BHABHA (on behalf of the Honourable Sardar
Baldev Singh): (a) Thero have been no changes in the maximum periods press
oribed for promotion from one rank to another in the Royal Navy and the Royal
Air Foroe. As regards the British Army the poriods of promotion have been reduced

as follows :—

Rank Before the war Now
2nd Lt. to Lt. . . . . . After 3 years’ servico . After 2 years’ service.
Lt. to Capt. . . . . . Aftor B yoars’ service . After 6 years’ service.
Capt. to Major . . . . . After 17 years’ service . After 13 years’ setvice.
Major to Lt.-Col. and above . . By selection . . . By selection.

(b) The corresponding periods for the Indian, Army before the war woro the same
as in the British Army except that the period of promotion in the Indian
Army from 2nd Licut. to Lieut. was 2} years’ rervico.

THE HoNoURABLE PanpiTr HIRDAY NATH KUNZRU: What is the period
now ! What are the maximum periods fixed for promotion now in the Indian
Army ? .

TeE HoNoURABLE Mk. C. H. BHABHA : For the Indian Army there have been
no changes. The matter is under consideration at present.

Tae HoNouraBLE PaxpiT HIRDAY NATH KUNZRU: May I know whel
we may oxpoct the final decision of the Government on this subject as the matter
has been hanging fire for several months ?

TrE HoNouraBLE MR. C. H. BHABHA : The proposal is under consideration
at present to bring the promotion 1ulos in the Indian Aimy into lino with tho latest
rules in the British Army, and very soon the proposal will te fully considered.

PERMANENT COMMISSIO N6

101, Tue HoNouraBLE PaxprT H. N. KUNZRU : What is tho number of Emer-
gency Commissioned Officors who have applied for permanent commissions ¢ How
many of them have appeared before Scloction Boards and how many of the latter
have bcen successful ¢

.
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Tre HoNouraBLE Mz. C. H. BHABHA (on behalf of the Honourable
Baldev Singh): The number of emergency commissioned officrrs who applied for
permanent commissions in the three servicos is 4,877. Of these 4,394 have appeared
before the Slelection Boards and 1,712 have beon sucoessful. *

Plans are now well advanced to give thoso officers who were unsucoessful in their
applications a further opportunity to obtain regular commissions in the Army. A
woourse of pre-selection training at a special school is to be established with a view
to developing thoir qualitics of leadorship and personality so as to fit them if possible
for the grant of regular commissions. This course will be open to all emergency com-
missioned officers who wish to apply to attend it, provided they fulfil the necessary
oonditions appertaining to ago, health, ote. It is hoped that in this way the Army will
seocure a considerable number of suitable officers with war experience.

SHORT TERM COMMISSIONS AND SPECIAL COMMISSIONS

102. Tre HoNouraBLE Panprr. H. N. KUNZRU : What is tho number of short
torm and special commissions, respectivoly, granted up to the end of October, 1946%

Tre HoNourasLe Me. C. H. BHABHA (on behalf of the Honourable Sardag
Baldev Singh): No short-term commissions have so far beon granted in any of
the three services, but it is the intention to grant 2,000 such commissions in the
Indian Army in the near future. An announcemont to this effrct was made on 4th
November 1946. The number of spocial commissions granted in the R.I.AF. is 18
while no such commissions havo beon granted in the Navy.-

It is also proposed to grant spocial direot commissions to serving V.C.Os. and
L.O.Rs. of thelrequired eduoational qualifications, for cortain types of administrative
works such as Record Officers, Quartermastoers, Assistant Adjutants, etc. The total
to be granted will depond on the numbers applying with {he necessary qualifications.
There is however no intention of reducing the gonoral standard of officers of I.A.

Tae HoNoURABLE Paxpir HIRDAY NATH KUNZRU: Why is it that no
short-term Commissions have hoen granted as yot. Has not this matter too been
under the consideration of the Government of India for at loast soven months %

THE HoNOURABLE MR. C. H. BHABHA : 1 want notice of that, Sir.

TeHE HoNoUrRABLE PaNDIT HIRDAY NATH KUNZRU: What is the maxi-
mum number of Spocial Commissions which it is proposed to grant in the Indian
Army subject to tho necessery educational qualifications.?

Tue HonoUraBLE Mr. C. H. BHABHA : Sir, I have just said that 2,000 is
the total numbor of suoh short-term Commissions that is going to be offered.

THE HoNOURABLE PANDIT HIRDAY NATH KUNZRU : Does the Honourable
Member realisc that there is a difference between the short term and Special Com-
missions. While the short-torm Commissions are meant gonerally spcaking for the
Emergenoy Commissioned Officors the Special Commissions are meant for V.C.Os.
and I.0.Rs. as he himsolf has stated in his reply.

TaE HoNoURABLE MR. C. H. BHABHA : The total number is 2,000 and it
includes also Special Commissions.

iz HonouraBLE M. V. V. KALIKAR: What is the numbor of Spooial
Commissions ?

TreE HoNouraBLE MR. C. H. BHABHA : The total number, as I said, is 2,000
There is no special number that has been allotted for Spocial Commissions and the
short-term Commissions.

TaE HoNoUBABLE Panpir HIRDAY NATH KUNZRU: Is the Honourable
Member oortain of that ? I was under the improssion that the Military Authorities
intendod to give about 1,000 Special Commissions to V.C.0s. and 1.0.Rs. and about
2,000 short-term Commissions to Emergoncy Commissioned officers.

Ter HoNoURABLE MR. C. H. BHABHA : Sir, I.would like to have notice.
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. SaoRT TERM COMMIBSIONS AND SPEOIAL COMMISSIONS

103. Tre HoNoURABLE PaxpIT. H. N. KUNZRU : Have Government decided to
reconsider the cases of officers rejected by the Selection Boards but still recommended
by the Commanding Officers of their units ? If so, what has boen the result of the
re-consideration sd far ?

Tre HoNOURABLE MR. C. H. BHABHA : (on bohalf of the Honourablo Sardar
Baldov Singh): Yes, Sir. As r ogards the Indian Army, so far 89 cascs have boen
recommendod by Commanding Officors and the candidates conowrnod will appear
before the Sclection Boards again. In addition, 524 cases of Grade “Six’ officers
have been reviewed and 306 have boon up graded. In tho oase of tho Royal Indian
Navy, the total number of permanent commissions offered was 156 and as all have
been, filled, the question of reconsideration of rcjectod cases does not arise. The
question does not apply to the Royal Indian Air Foroe where the method of selection
differs from that of the Army.

TaE HoNoURABLE PaxpIT HIRDAY NATH KUNZRU: Did the Honoumbler

Member say that the rejected Emergency Commissioned officers whose cases, had
been recommended for further consideration by their Commanding Officers would
have to appear again before Selection Boards ?

TeE HoNounaBrE M. C. H. BHABHA : Yes, that is exactly what T said.

INTAKE OF CADETS AT INDIAN MILITARY ACADEMY

104. TaE HoNoURABLE PaNDIT. H. N. KUNZRU: What is tlic number of cadets
normally required for tho Indian Military Academy ? How many cadets have been
admitted into the Acadimy sine: the conclusion of the war and what is the defi-
ciency to ho made good so fur ?

TeE HoNouraBLE MRr. C. H. BHABHA (on behalf of the Hounourable Sardar
Ba'dev Singh) : The required annual intake of cadets at the I. M. A. for the Indian
Army from 1947, is 500. 384 cadcts, have been admitted tothe I . M. A. since
the conclusion of the war, 1. e., the total admitted to the first and second courses
commencing in 1946. These two courses were intended to take 500 each and the
deficiency to be made up for 1946 is therefore 616. -

EXTERNAL AFFAIRS DEPARTMENT
105. THE HoxoURABLE PanpIT, H. N. KUNZRU : (a) What is the number of
superior ¢ flicers belongiig to the Extarnal Affeits Dejartment in the Scerctariat ?
(b) How meny of them arc Tndians  and what posts do they occupy ¢ Do
Government contemplate an early increase in ther number ?
The HoNoURABLE MR. A. V. PAI : (a) The number of superior officers in the
External Affairs Department Secretariat is at  present 23.

(b) Of these 13 are Indians or Anglo-Indians holding the fol.lowmg posts :—

Deputy Secretaries . . . . . . . 2
Private SBecretary to Honourable Member . . . . . . . 1
Under Secre tarivs, . . . . . . . . 5
Assistant Sccretarios . . > . . 5

It is the intention of Government to increase the numbers of Indian officers
ag rapidly aslis possible. This question is connected with the formation of the new
Irdia. Foeig Service to which it is proposed to recruit Indians only.

THE HoNOURABLE PanpiT HIRDAY NATH KUNZRU : Has the Honourable
Member included Assistant Secretaries amongst the superior officers ?

TEE HONOURABLE MR. A. V. PAI: Yes, Sir. '

TeE HoNoURABLE PaxpiT HIRDAY NATH KUNZRU : Is that the custom
in the Secretariat ?

THE HONOURABLE MR. A. V. PAI: Yes, Sir.
TaE HoNouraBLE Paxpir HIRDAY NATH KUNZRU : Since when ?

+  TeE HONOURABLE M=g. A. V. PA : In the list of superior officers in the Secretar™
at Assistant Secretaries are included
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HELP GIVEN TO ESCAPED PRISONERS OF WAR BY THE INHABITANTS oF EToBOY
AND CHANEBIER IN FRANCE.

108. TEx HoNOURABLE RaJa YUVERAJ DUTTA SIGNH : (a) Will Govern-
ment make a statement relating to the gallant part played by the citizens of Etobon
and Chanebier in Franoe, in giving succour and help in the shapesof food, clothing
and refuge to the Indian prisoners of war, who fled from the German conceritration
camps after bombing and took shelter in the neighbouring French forcst during.
the German war, and many of whom were ultimatcly killed by the Nazis for giving
help snd shelter to the cscaped Indians ?

(b) Are Government aware that Sir Samucl Runganadhan, High Commissioner
for India, accompanied by Col. Hayand Din of the Indian Army recently came
specially from London to unveil a handsome memorial and a library in the village
of Etobon (France) to the men, women and children who played thoir part with the
sons of India for the overthrow of Nazism ? -

THE HoNoURABLE ME. C. H. BHABHA (on behalf of the Honourable Sardar
Baldev Singh) : (a) I lay a statement on the table.

(b) Government are aware that Sir Samuel Runganadhan and Col. Hayand Din
together with the British Military Attache, visited Etobon on October 26 to make the
presentation, accounts of which have appeared in the Press. I would take this
opportunity of adding that the inhabitants of these two villages are anxious to keep-
in touch with the Indian soldiers whom they helped and that Government will be®
pleased to have translated into French and forwarded any letters which such former
prisoners of war may wish to write to them

Statement
. May, 1944, a large number of Indian prisoners of war esocaped from the local German-
n camp and took to the surrounding forests in an endeavour to reach Switzerland.
tween 150 and 200 prisoners gravitated to the vicinity of Etobon and Chenebier. Unde®
oover of the surrounding forests the escapee« lived hidden in rough log sheltors in the woods for
:ll:out sithonths until they were finally liberated by the arrival of French and U. 8. troops from
@ sout)

The men were welcomod by the French inhabitants of the two villages who supplied them
with food, clothing and medical aid throughout thoir enforced stay. Wireless sets were placed a
their disposal to cnable them to listen to the progress of the war, tobacco rations were handed
to the escapoes and woollen garments were mado for thom by the French. To the prisoner’s
hide-out in the woods food was carried by tho villagers, often at night, at the risk of possible
arrost by Gorman patrols. '

Arrest for helping escaped P. 0. W. would have moant doath and 39 Fronchmeon were in fact
:l}\lot in cold blood on September 27, 1944, as a reprisal. In all 67 from those two villagos were

0t.

For their holp given to oscapod Indian P. 0. W. tho Government of India proscnted to Etobon
and Chenebior a choque for £ 1,000 towards tho ostablishment of a joint library for the two
villages, which have already raised the bulk of the amount rcquired by public subscription from
the villagers themsclves, Tho War Office is paying the balance. A memorial 15 also to bo set
up by tho local inhabitants at their own expense.  This will includo a plaque, paid out of the
Government of India’s gift, with an inscription in Roman Urdu and French expressing the grati-
tude of India for the help given to Indian cscaped P. O. W. and sympathy for those members of
the two vommunities who were put to death by the Germans.

AMERICAN SUrPLUS FooD

107. TeE HoNOURABLE RaJa YUVERAJ DUTTA SINGH : (a) Are Govern-
ment aware that large quantities of Amcrican surplus stores of food, valued at several
lakhs of rupces, were dostroyed recently in Karachi, having been declared unfit for
human consumption, by the panel of experts attachcd tothe Food Commissioner,
Karachi §

(b) Why were no steps taken carlier to buy thess good surplus stores before

“they became unfit for human oconsumption, in view of the fact that the war ended
morn than a vear ago ?

TrE HoNoUuraBLE SIR PHEROZE KHAREGAT : (a) A quantity valued
at Rs. 4,000 had to be destroyed early in the year by the Local Government. The
Survey Board since appointed by the Food Department has declared about 7poer cont
of the stocks as unfit for human consumption.

(b) The surplus was declared by the Americah authorities at the end of 1945,
and possession given between 20th March and 8th May, 1946. Since then energetio

NoTte.—Que-tions : tanding asu‘nst. the name of tho Honourable Raja Yuveraj Dutta Singh
were put by the Honourable Mr., . Kalikar. .
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*steps for disposal have been taken. The deterioration which is mostly of stocks in
paper packing was natural to the age, contents, storage conditions of  the stocks and
was beyond the control of the Government of India. -

¢ M=z. SuBEAs CHANDRA Bosk.

108. Toe HoNOURABLE RaJa YUVERAJ DUTTA SBINGH: (a) Has the
attention of Government beon drawn te the following statements of Sardar Sardul
Singh Caveesher, President of the All-India. Forward Bloc (vide the Pioneer
dated the 24th October, 1946, late City edition) :—

(#) “I am positive that Mr. 8. C. Bose is alive ” ?

(#) *“ Mr. Bose can come to India on our request, provided we inform him that
there is a sottlement between the Congress and the British Government in terms
of the ‘Quit India’ resolution, or when Congress again takes up the final fight
for the freedom of India " %

(s93) “ Some of the Forward Bloc members have received Code messages from
Mr. Bq;l“: uzreoent as three - months ago. That Code is known to Mr. Bose and
none else ”

(sv) “I have also before me the statement on oath of three Singapore mer-
ohants with whom Mr. Bose lived long after the argument referred to by the Allied
investigation team and Mr. Habibur svehman ' ¥

(b) Do Government propose to take nocessary steps to verify the truth by
propor enquiry ?

THE HoNoURABLE MR. A. E. PORTER : I have seen the statement as I
explained in my reply to the Honourable Member's question No. 29 on the 7th
November, Government do not propose to make any enquiries in the matter.

Outpur oOF CoOAL

109. TaE HonoUrABLE F/Lr. RUP CHAND :  Will Government state whether
it is a fact that the output of coal in India at present is very low and that insufficiency
of coal supplies is hampering industrial progress of the country, and whether in view
of the urgent need of increasing output of coal especially of good quality, Govern.
ment have taken or propose to take any measures in this direction ?

THE HoNoURABLE MR. M. W. M. YEATTS : The output of coal in the country
at present is about 30 million tons per annum and of this about 26 million tons are being
sent to consumers. As against this, despatches in 1943 were only 23 million tons.
The present requirements are estimated to be about 4 million tons per annum higher
than the available supplies. To this extent it would be correct to say that the shor-
age of coal is hampering industrial activity.

Government took various measures during 1944 and 1945 to improve coal rais-
ings such as the offering of certain financial inducements to colliery owners, the
provision of imported labour the adoption of labour welfare measures, the resort
‘to open cut coal mining operations and so on. As a result, there has been a progressive
increase in coal raisings but any substantial increase in output would require in
.oreased rail transport facilities to move the additional coal.

The Indian Coalfields’ Committee have after assessing the coal requirements
- of the country for the next ten years, recommended measures covering the produec-
tion and transport aspects of coal availability and designed to provide consumers
with a progressive increase of 1}million tons of coal per year. The Committee consj-
der that at this rate a balacing of demand and supply will probably be achieved by |
1954. I would like to.add that neither coal production nor transport capacity can
be increased on any large scale at short notice,

RELEASE OF REQUISITIONED HOUSES

110. Tae HoNourasLe F/Lt. RUP CHAND : Will Government state:

(a) Whether it is a fact that a number of buildings and houses requisitioned by
Government during war time have not yet been.-released %

Note.—Questions standing against the name of the Honourable Raja Yuvorq Dutta Singh
‘were put by the Honourable lﬁ- . V. Kalikar.
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(b) Whether Government are aware that the peopié are suffering great in
oconvenience because of the acute shortage of housing accommodation in url;‘ar;aa.reas

throughout the country, partly as a sequal to the requisition of houses and buildings
for Government officers ?

1 ]

(c) Whether Government have taken any steps to relieve this shortage of house
and to encourage the construction of new buildings by making all raw materials
freely available and by other facilities to house builders if so, will they give the
details of such steps taken ?

Tap HowourasLE Mr. C. H. BHABHA : (a) Yes.

(b) Yes.

(¢) Government have constructed residential and office accommodation durin&
the war to relieve cangestion as per statement placed on the table. Besides this,
they are considering taking up the following construction in hand':

30 officers’ bungalows under construction;

200 officers’ flats in New Delhi ;

2,000 clerks’ quarters in New Delhi ;

1,000 clerks’ and 250 peons’ and daftries’ quarters in Old Delhi.

1,000 peons’ quarters in New Delhi.

Steps taken te encourage construction of new buildings by private house-
builders are as follows : .

(¢) Bricks are released to the public in Delhi at their request, and large stocks
of bricks are available.

(#7) Control on timber has been lifted and the same is available in the market.

(¢47) As regards steel and cement the position as stated in the Assembly by the
Honourable Member in charge of Industries and supplies is as follows. The Govern-
ment of India removed their control over steel, but they have been compelled recently
to reimpose the steel control owing to a fall in production and the inadequate supplies
now available. The Cement Control lapsed on 1st October 1946, but has been reim.

osed by many of the Provinces. Here also a central control may become necessary.
fn both cases however the Control will amount to the allocation of provincial quotas
and the Provincial Governments will be left free to make quantities available for
the construction of houses and buildings.

Steps are also being taken by the Delhi Improvement Trust to expedite the con-
struction of new houses. In the first instance, the lessees of plots in Daryaganj,
South, Mondhewala Road, Original Road and Barstin Bastion Road are being asked
to complete construction of new buildings within one year from the date of the notice.
Similar action will be taken in respect of plots of land sold in other Trust areas
also. The Trust also propose to construct poor class quarters under the State-aided
re-housing Scheme. These quarters are intended primarily for those who may have
to vacate their present accommodation on account of slum clearance schemes spon-
gored by the Trust.

In order to accelerate the building of new accommodation, the Government
of India have asked all Provincial Governments to set up Building Material Panels
to co-ordinate the requirements of building meterials, and all afforts will be made
to meet those requirements as for as possible.

Statement
sq. ft.

Temporary offics acoommodation built during the war in Old and New Delhi . 19,56,726

Permanent & semi-permanent accommodation in Old & New Delhi during the 2,787
war for married olerks drawing salary less than Re. 600 p.m.

Permanent & Semi-permanent accommodation for single clerks drawing salary 1,084
less than Ra 600 p.m. :

Temporary accommodation for married olerks drawing salary less than Rs. 600 16
p.m.
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Temporary accommodation for single clerks drawing salary less than Rs. 600 224

p.m.
Sen&-pen:x;)ment accommodation for officers drawing salary above Rs. 600 p.m. 134
arried).
Temporary Family Hutments . . . . . . . . . 243
Temporary hutments, ho:.tels and single quarters for Commissioned Officers 2,149
(RAF, Army, eto.).
Temporgry quarters for B. O. Rs. . . . 4,695
Temporary single quarters for War Deptt. clerks. . 1,000

SHORTAGE OF SUGAR

111. Tee HoNouraBLE F/Lr. RUP CHAND : Will Government stat- :

(a) Whether any sugar has been exported from India to the Middle East or to
Far Eastern countries during the last two years ; if so, the quantity so exported ?

(b) Whether it is a fact that there is a shortage of sugar in India at presen®
leading to a reduction in the rationed quota for civilians particularly in urban areas ?

(c) The causes of shortage of sugar ?

(d) Whether any steps have been taken to import sugar from the Far East or
from elsewhere to tide over the shortage in this country ; and to increase sugar
poduction in India in the future ; if so ; what are the details of such measures ?

(e) whether in view of the shortage and insufficiency of sugar supplies in India
Government have considered the advisability of stopping export of sugar from India
altogether ?

TaE HoNoUuraBLE S1e PHEROZE KHAREGAT :(a) A total quantity of 14,484
tons in the sugar season 1944-45 was exported to Afghanistan, South East Persia
and certain Sheikhdoms on the Persian Gulf. In the season 1945-46, 12,061 tons
was exported to the same countries excluding Persia. No exports were allowed to
the Far Eastern Countries or other countries of the Middle East.

(b) Yes.

(c) The shortago of sugar is due to a fall in sugar production in India and lack of
imports from aqutside, coupled with imecreased demand for sugar not only
frem ' urban areas but also from the rural areas where a substantial demand has grows
owing to increased purchasing power of the people and to the changs in their habits
due to the impact of war.

(@) Yes ; the Government of India have been pressing for an  allocation  of
200,000 tons of sugar but the Tnternational Emergency Fooa Council has so far been
unable to give any quota. Efforts to secure some allocation for the next sugar season
are continuing.

(e) The export of limited quantitics of sugar to the neighbouring countries
mentioned above has been considered necessary in the interest of good neighbourly
relations.

TeE HoNoURABLE Me. HOSSAIN- IMAM What positive steps has the
Government taken to find out from the sugar-producing countries if they have got
any surplus sugar to dispose of ?

" Tae HoNourasre Stk PHEROZE KHAREGAT : We cannot get the sugar
from other countries directly. All the sugar is controlled by the International
Emergency Food Council and allotments are made by them ; and we have been
pressing them hard to make a suitable allotment to India.

TrE HoNOURABLE MR. HOSSAIN IMAM : Is it not a fact that the United King-
dom have got a contract to purchase all the sugar produced in the British clolonies
‘in South America ? )

Tae HonNoUurABLE SikR PHEROZE KHAREGAT : I have no information
on the point, but it may be perfectly true.

Tee HoxourasLE ME. HOSSAIN IMAM : How can the United Kingdom
make purchases outside the Food Council and the Government of India cannot ¢

’,
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Tre HoNouraBLe S PHEROZE KHAREGAT : I do not know wheher ~
the arrapgements which have been made by the United Kingdom with other Govern-
ments are direct or effect is given to them through the International Emergency
Food Council. ,

THE HONOURABLE Ra1 BAHADUR SRI NARAIN MAHTHA : May I know who
issues licencns for starting new sugar mills ? Is it the Central Government or the
Provincial Government ?

Tre HonouraBLE SIE PHEROZE KHAREGAT : I think it is a combination -
of the two : that is, the actual licences.are issued by the Provincial Government,
but it is done in accordance with a plan which has been pr:pared by the Food Depart-
ment.

THE HoONOURABLE Ral Barmapur SRI NARAIN MAHTHA : May I know if
any quotas of new sugar mills have been allotted to the Province of Bihar ?

Tre HoNoURABLE SiR PHEROZE KHAREGAT : Yes, Sir. I find that out
of 20 new sugar units, one is to be loggt-d in Bihar.

RECOMMENDATIONS OF THE AIRCRAFT MissioN

112. TEE HONOURABLE F/LT. RUP CHAND : Will Government state :

(a) Whether the recommendations of the Aircraft Mission which visited India '
early this year have been accepted by Government in their entirety % .

(b) Whether any progress has been made in the production of airoraft in this
country. including trainer airoraft ?

(c) Whether Government have considered the advisability of reducing this 20

r target, especially because the demand for more aircraft of different type for
defence and for civilian needs is growing ?

TrE HoNOURABLE MR. M. W. M. YEATTS : (a) Apart from some points
of detail, yes.

(b). Hindustan Aircraft Limited factory at Bangalore has been selected for
th® manufacturc of aircraft. The Defence Department has already placed an
order for 50 Percival Trainers. 20 of these will be assembled and 30 manufactured
at Hindustan Aircraft Limited. *

(¢) Every effort is being made to reduce the duration of the transitional stages
leading up to the manufacture of aircraft in this country. -

Tar HoNoURABLE MR. HOSSAIN IMAM : Isthe Hindustan Aircraft Company
owned by Government ?

THE HoNOURABLE Mr. M. W. M. YEATTS : Two-thirds of the share capital
is owned by the Government of India, one-third by the Government of Mysore.

PROVISION OF SAFEGUARDS FOR BRITISH OFFICERS IN THE INDIAN ARMY

113. Tae HoNouraBLE F/Lt. RUP CHAND : Will Government stat: :

(@) Whetherany ‘‘Safeguards’ or special protection of interests are being
provided to British officers of certain Brigades in the Indian Army under the new
proposals for Indianisation ;

(b) Whether it is a fact that Mr. Arthur Henderson, Under Secretary of Stat:
for India, answering a question by Col. Duncan in the House of Commons on Junc
25, 1946, gave the assurance that ‘“‘the quesiion of providing special safeguards for
British officers and others was receiving the sympathetic consideration of the British
Government” and that the matter ‘‘was very much in their minds *’

THE HoNouraBLE MRr. C. H. BHABHA (on behalf of tho Honourabl» Sardar
Bald:v Singh), (a) There is no porposal for ‘‘safeguards” for British officers, but
the question of compensation for those whose career may be interrupted is under
consideration.

(b) The question to which the Honourable Member refers presumably relates
to the future of the Gurkha battalions in the Indian Army. This is at present under
the consideration of Government.
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¢ GOVERNOR OF THE NOBRTH WEST FRONTIER .PROVINCE

114. Tee HoNOURABLE RiJa YUVERAJ DUTTA SINGH : Isit a faot that
the Governor of the N. W. F. Provinoe is notgonly the titular head of the Ministry and.
the Government in that Provinoe, but also Agent to‘the Governor General for the
tribal territory. In view of the incongruity of the two functions, do Government
propose to relieve him of his responsibility for the administration of the tribal areas
or any conneotion with it ¢

TrE HoNOURABLE MR. A. V. PAI : It is a faot that the Governor of the North
Woest Frontier Provinoe is the titular head of the Government in that Province and
also the Agent to the Governor -General for the tribal areas.  Future arrange-
ments will necessarily depend on the decisions of the Constituent Assembly.

_TRE HoNOURAELE ME. HOSSAIN IMAM : May I ask what the Honourable
Momber means by “titular head ” ¥ Has he not got any powers under the oconsti-
tution ?

THE HONOURABLE MR. A. V. PAT: Tilar means by virtue of title.
THEE HoNoURABLE MR. HOSSAIN IMAM : That is not the meaning of “titular’”
It means he has no funotions.

¢ Tae HoNOURABLE MR. A. V. PAI : He has funotions.
Visir oF THE HONOUBRABLE PANDIT JAWAHRARAL NEHRU TO THE TRIBAL AREAS

115. THE HoNOURABLE Raja YUVERAJ DUTTA SINGH : Will Govern-
ment make a statement relating to the alloged complicity of the Political Depart:
ment in the hostile demonstrations and incidents whioh took place in conneotion
with the recent tour of the Honourable Pandit Jawahar Lal Nehru, in the tribal
areas of tho N. W. Frontier ?

TaE HoNOURABLE MR. A. V. PAI : It is evident that tho references to the
Political Department arc not accurate. Probably what is m-ant is that some officials
of the Local Administration both in the Frontior Province and the tribal aroas are
oonoornod. It is not possible to make a statement pending the result of an enquiry.

THE HoNOURABLE MR. V. V. KALIKAR : Is the matter under inquiry now %

THE HONOURABLE MR. A. V. PAI : Yes, Sir.

TEE HoNOURABLE Mr. HOSSAIN IMAM : Will the Honourable Member
give the amount of fine that has boon imposed on those tribes for tho incidents ?

Tue HoNoURABLE Mr. A. V. PAI : I must ask for notice , Sir.

TeE HoNOURABLE MR. HOSSAIN IMAM : Did the Honourable Member read
the speech of the Viceroy yestorday °?

(No answer.)
RioTs N NoaxHALI AND T1PPERA DISTRIOTS IN BENGAL.

116. TuE HonoUurRaBLE MRr. SURPUT SINGH : Will Govorrmont stato :

(@) Whothor thoy aro aware of the most disquieting reports of organized hooli-
ganism and lawlessnoess rosulting in arson, loot, abduction of women, for¢ible convor:

sion and killing of the Hindus, men, women and children in tho district of Naokhali
in Bengal in the middle of Ootober last ?

(b) Whether the incidents reported are not similar to those perpetrated by
the Hurs in Sind *?

(c) If the answer to (a) is in affirmative, whether in the interest of peace,trane

quillity and good government of the country at large they proposesto make a thorough
investigation into the affairs of the place through their secret service department ¢

(d) Whether they rule out the idea that there must have been some powerful

underground movement which had been working out all these blood-curdling
devastations and depredations ¢
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Tar HoNoUuRABLE MR. A. E. PORTER : (a) Government have seen report '
of riots among other places in Noakhali and Tippera Distriots in Bengal.

(b) I know of no evidence suggesting that the disturbanoes in the two provinoes
were parts of a coordinated plan. .

(¢) and (d.) The riots in Noakhali and Tippera are exolusxvoly the concern,
of the Provincial Government.

‘Tee HoNouraBLE Me. HOSSAIN IMAM : Are the Government in a position
to give any figure of the casualties in Noakhali and Tippera ?

TaEE HoNOURABLE MR. A. E. PORTER : No, Sir.

Tee HoNouraBLE Mk. HOSSAIN IMAM : Has the army at Noakhali and
Tippera made any inquiries ?

Tee HoNourABLE MR. A. E. PORTER : I prosume the question is directed
to the Honourable the Defenoe Membeor.

Tae HoNouraBLE Mrs. RADHA BAI SUBBARAYAN : May I ask, Sir,
whether the Government ocould give some information as to the steps that have
been taken to restore the abduoted women to their families %

TeE HoNoURABLE MR. A. E. PORTER : Sir, I have had noreport on that.
This is a matter which I have indicated is entirely the conoern of the Provinoial
Government. ’

TeE HoNoURABLE MR. 8. K. ROY CHOWDHURY :  Is the Honourable Member
awarc of the large number of conversions and forced marriages in Noakhali and
Tippera distriots ?

TrE HONOURABLE MR. A. E. PORTER : T have soon statements in the pross
to that effeot.

- TeE HoNoURABLE Mr. HOSSAIN IMAM: Have they boeen corroborated ?

THE HoNoURABLE MR. A. E. PORTER : Again, Sir, I have no official authentio
figuros of eithor casualties or conversions or abduotions or forcod marriages.

TrHE HoNoUrABLE Mr. .S K. ROY CHOWDHURY : Has it not beon oorro-
borated by the Ministor of Bongal, Mr. Shamsudin Ahmad ?

Trae HoNoURABLE MR. A. E. PORTER : I havo recoivod ro roport of that, Sir

MINISTERS AND CONSULS SERVING ABROAD

117. THE HoNouRa LE PaxpiT H. N. KUNZRU : (a¢) How many Ministers
and Consuls, respectively, aye serving abroad under tho Extornal Affairs Dopartmont ¢
What are tho oountries in which they are serving and how many of them are Indians ?

(b) What steps do Government propose to take to bring about a rapid increase
in the number of India s .olding such posts ?

THE HONOURABLE MR. A. V. PAT: (a) A statemont of oconsular and dlplomatlo
posts abroad staffod by officors of the Indian Political Servico and others serving
undor tho Extornal Affairs Department is laid on the table of tho Houso. Thero are.
2 Ministors, 2 Chargos d’Affaires, 3 Consuls-Goneral, 2 Counsollors, 6 Diplematio
Secretarios, 11 Consuls and 8 Viee-Consuls. Out of those 2 Cha.rges, 1 Counsellor,
3 Secrotaries, 5 Consuls and 3 Vice-Consuls are Indians. One Secrotary’s post,
which is normally held by an Indian, is tomporarily vacant.

(b) It has been decided that a separate Indian Foroign Service should be estab-
lished. All new representa.tlve posts abroad are staffed exolusively by Indians.

¢ showing é iplomatic and consular posts in various countries which are staffed
by officers of the I ndum olitical Service and others aervmg under External Affairs Department.

Indian Embassy in the U. S. A.—
1. Charge d’ Affaires, Washington,
2. First Secretery. .

Stat
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Indian Embassy sn Ohina—
1. Charge d’Affaires, Nanking.
2. First Becretary (vacant).
8. Beocond Secretary.
4. Indian Conbkul, SBhanghai

Indo-China—

1. Indian Vice-Consul, Saigon (Has not yet proceeded to his port).
Siom—

1. Indian Consul, Bangkok (Haa not yet proceeded to his post).
Afghanistan—
. H. M.’s Minister, Kabul.
. Counsellor, British Legation, Kabul.
. Secretary, British Legation.

. H. M 's Consul, Jalalabad.
. H. M.'s Consul, Kandahar.

O GO DD

fran—

. Additional Counsellor, British Embaasy, Tehran.
. Additional Consul for Indian Affairs at Tehran.
H. M.’s Consul General for Khorasan.

H. M.’s Consul, Zahidan.

H. M.’s Vice-Consul, Zabul and Zahidan.

H. M.’s Vioce-Consul, Meshed and Birjand.

. H. M’s Addl. Vice-Consul, Meshed.

. H. M.’s Consul for Kerman and Persian Baluchistan.
. H. M.’s Consul, Khorramshahr.

11. H. M.’s Consul, Bushire.

12. H. M.’s Vice-Consul, Bushire.

13. H. M.’s Consul, Bundor Abbas.

Sauds Arabia—
1. Indian Vice-Consul, Jedda.

O DOk~

Iraqg—

1. Indian Vice-Consul, Bagdad.
Kashgar—

1. H. M.’s Consul General at Kashgar.

2. H. M."s Vice Consul, Kashgar.
French Establishment in India—

1. H. M’s. Consul General, Pondichorry.

Portuguese Possessions in India—
1. H. M.’s Consul, Marmagao.

Nepal—
1. H. M.'s Minister, Nepal.
2. First Socretary, British Legation, Nepal.

s

PLANS FOR DEVELOPMENT OF THE NORTH-WEST FRONTIER.

118. TuE HoNouraBLE RaJa YUVERAJ DUTTA SINGH : (a) Is it a faot
that in 1944 a Planning Commissioner was appointed for the N. W. Frontier Pro-
vinoe and the tribal areas for the preparation and development of plans for the
N. a\}V Frontier, covering six settled Distriots of the Provinoo and the adjoining
trbal areas %

() Is it a faot that in April 1945 a plan was printed for official use, but it was
pot published and kept seoret ! Will Government lay a copy of it on the table or
place it in the library of the House ?

TeE HoXOURABLE MB. A. V. PAT : (a) Yes, Sir.

(b) It was originally intended to publish this pan, ynd although it was later
decided not to do so, most of the schemes and ideas con‘ained in it have since been
embodied in the ‘‘ Five Year Post-War Development Plan for the North-West
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Frontier Province and Tribal Areas " which was published at Peshawar in Ootober
of this year. A copy of this dooument is being placed in the Library of the House.

Tae HoNoURABLE MR. HOSSAIN IMAM : How is it compatible for the Front
ier Government to plan for the progress of the tribal areas in the faoe of the declara-
tion by the Viceroy that tribal areas are free countries ?

TEE HONOURABLE MR. A. V. PAI : At present the Governor 6f N. W. F. P.,
as I have pointed out, is responsible for the tribal areas.

TrE HoNoURABLE MR. HOSSAIN IMAM : Would I be correct in saying thas
the liberty of the tribal areas is a myth ?

(No answer.)
AGREEMENT WITH THE U. S. A. ARISING OUT OF LEND-LEASE
119. THE HoNouraBLE E/LT. RUP CHAND : Will Government state :

(a) Whether it is a fact that an Indo-U.S. Lend-Lease agreement was concluded
last summer by Mr. A. A. Waugh, ex-Member of the Viceroy’s Executive Counoi’
by way of adjustment of claims arising out of the war with the Government of U.S.A.
without consulting the Central Legislature or Indian Public opinion ;

(b) Whether it is true that India was about 200 crores on the plus side with
regard to Indo-U. S. Lend-Lease, but a cent per cent agreement has been oconoluded
without any payment to India for her favourable balance.

THE HoNoURABLE SIR CYRIL JONES : (a) It is a faot that a Mission headed
by Mr. Waugh was deputed to, and did in fact, negotiate an agreement between
the United States of America and India in regard to the olaims of the two countries
arising out of Lend-Lease and Reciprocal Aid and the disposal of surplus American

roperty in India. The intention of Government to send such a Mission was made
known to the Legislature and to the public in the Budget Speech.

() No. For an oxplanation of the settlement and the facts on whioh it is
based I would refer the Honourable Member to the Press Communique issued by
Governmen! on 31st May, 1946 .

Tae HoxouraBLe Mr. HOSSAIN IMAM : Will the Honourable Member
explain how India could be plus when the agreement, as w understood it, was that
they wese taking advanses from the Resorve Bank and making transfer to the
Reserve Bank for post-armistice expeases ?-

THre HoNoURABLE SIR CYRIL JONES : I am afraid I did not follow the ques-
tion.

Tae HoNourasrLE MrR. HOSSAIN IMAM : May I explain ? My question is
that the Government acocepts that thee was a plus account in favour of India with
regard to U.S. A. We were given to undoerstand during all these years, especially
during the last session, that all the arrangements for American advance expenses
in India were privately put through the Reserve Bank and the Reserve Bank were
given dollar exchange or gold or anything they liked. Was it Government account
advance that was already made ?

Tre HoNoURABLE SiB CYRIL JONES : This agreement does not deal with
the mathod of finaniing at all. It marely deals with the question of debits and
aredits on acsount of lease-lend, resiprosal aid and the taking over in bulk of the
Amorican surpluses in this country.

Tas Hrvoorasue Panorr HIRDAY NATH KUNZRU : Wil Government
plaste on the table a statemant of the min fusbors involvad in the disoussion of thie
qua3tion and the mian items that wave taken into eonsideration in desiding whether
ths U. S. ows1 auybhing to India or not ?
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*  Tae HoNouraBLE Sk CYRIL JONES : The whole matter has been very fully
and olearly explained in a long Press Communique issued on the 31st May, 1946 to
whioh is attached the terms of the actual agreement itsolf.

. TeE HoNoukaBLE Me. HOSSAIN IMAM : Will the Honourable Member lay
it on the table of the House ?

Tae HoNo¥raBLE Sk CYRIL JONES : With your permission, Sir, and if
the House so desires, I am perfectly prepared to lay this Communique with its
enclosure on the table of the House. :

THE HoNoURABLE Mr. HOSSAIN IMAM : Thank you.
CIRCULATION OF MEMORANDUM ON THE Foobp SITUATION

120, TrE HoNoURABLE PANDIT HIRDAY NATH KUNZRU : (a) Will Govern-
ment circulate annually in February or March among the members of the Central
Legislature a memorandum giving full information about the food situation, cover-
ing such points as the provincial policies regarding procurement and distribution
rationed areas, the extent to wheh ration oards are regularly used to purchase food
grains by the card-holders, enforcement of the recommendations of the Food Grains
Policy Committee, prices of food grains and articles required by the ocultivators and
adequaocy of transport arrangements ?

(b) Are they aware that such a request was made during the food debate in the
Council of State in November, 1944 ? If so, why has it not been complied with
so far ?

TeE HoNotvraBLE Sik PHEROZE KHAREGAT : (a) This is alreu.dy being
done.

(b) The answer to the first part is in the affirmative. The second part does not
arise in view of my reply to (a).

THE HoNoURABLE PanpiT HIRDAY NATH KUNZRU : Doos the Honourable
Membor know that I have repeatedly told the Food Department that they have not
yet complied with the demand I made in 1944 and that the Memorandum which they
gupplied did not give all the information that 1 had asked for ?

TrE HoNoUraBLE SIR PHEROZE KHAREGAT : If the Honourable Member
will kindly bring the exact nature of tho information that is required to my notice
I will try and see that that information is also given.

Tae Honourarrk Panpir HIRDAY NATH KUNZRU : Are not the points
that I have mentioned in my question specific and concrete enough ?  What olso doos
the Governmont want ?

TaE HoNoUvrasLe SIR PHEROZE KHAREGAT :  All I can point out is that a
Memorandum was cirenlated to Honourable Mombors early in this session and if
that doos not happen to give the exact information that is required, I will be quite
happy to make good the deficiency.

THE HONOURABLE MR. G. S. MOTILAL : Will the Honourable Member himself
examine that Momorandum and soe whore it is doficiont so as to supply tho informa-
tion required by this question ?

TaE HoNoUkABLE Sik PHEROZE KHAREGAT : I am quile preparoed to
look into that, Sir, if it will satisfy the Honourable Member.

Ter HoNouraBLE PANDIT HTRDAY NATH KUNZRU : Does the Honourable
Member want me to point out which of tho points I have ment‘ioned in my guestion
have not been covered by this Memorandum ? Is the Food Department unable to
and that out for itsolf ?
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Tee HoNoUrABLE S1k PHEROZE KHAREGAT : As I have just said, I
hould be perfectly happy to do so myself if that will satisfy the Honourgble Member-

DEericiENCY OF FOODGRAINS.

121. Tae HoNOURABLE PANDIT HIRDAY NATH KUNZRU : (a) Will Qovern
ment state what is the tota! deficiency in the country'in respect of rice, wheat and:
other food grains respectively # What is the amount of food grains which Govern-
ment expeot to receive through the Combined Food Board and from other sources ?

(b) What were the quantities of food grains which the Food Department pro-:
posed to send to the deficit areas and how much have they sent there ?

(c) Have difficulties been experienced in some provinces in connection with the
t}l;ansport of food by rail? If so, what steps have Government taken to remove
them ?

*  TeE HoNouraBLE Stk PHEROZE KHAREGAT : () Tho estimetod do-
ficiency in respoot of foodgrains in the country during 1846 was about 6 million tons.
Against this deficiency a demand for 4-27 millior, tons was placed before the Combined
Food Board. Upto the end of Octobor wo havo reccived only 1:73 million tons of food-
graing and during November and Decomber wo expect to receive another -55 million
¢gons making the total for the year of 2-28 million tons.

(b) In viow of tho fact that the Combired Food Board and later the In.ttarr'.a.tion&l

Emergency Food Courcil have boon givirg to us only monthly programmos of imports
from abroad instoad of long torm advance programmes on the basis of which we
could plan supplies otfectively over a long period, our allocations of quotas of food-
grains to deficit areas have had to be made for some time past on a monthly basis
depending on advices of shipping and expocted errivals roccived from the supplying
.countries. Thore was, thorefore, no dofiniic firm programme for supply of particular
quantitics of foodgrains to doficit a10as who have had to bo informed from time to
timo of the supply position and whose quotas have had to be altered as the supply
position varied. In addition to the imports recoivod up to the ond of Octobor,
amounting to about 1'73 millior. tons, supplies from internel sources of ebout 1.068.

i million tons havo also boen mado to deficit aroas in India from surplus areas in the
country. This figure of 1’068 million tons includes ' 622 million tons rice, *291 million
tons wheat and ’155 million tons of millets.

(c) Under presont arrangemonts foodgrains moving undor Governmont suspices

! Lavo tho highost priority on tho Railways aftor coul end operational storos. Normal-
" ly, therofore, no difficulty has been experienced in connection with tho transport of
food by rail. Certain difficultios wore, however, exporienced during the S. I. R.
strike wher special steps wore taken to see that foodgrains movements were con-
tinued. Difficultios were also apprehended in connection with tho threat of general
strike some months ago and steps wore taker to meot the situsation which it was not
nocessary to put into foree ultimately as luckily the threatened strike was abandored.
I may add that the Food Department maintains a Diroctorato of movomont staffed
by exporienced reilway officers whose objoct it is to romove all movomeont diffi-
cultios reportod to thom by tho Provinens, ir, which task thoy have boon succossful,

THE HoNOURABLE PanDiTr HRIDAY NATH KUNZRU : With regard to part
(a) of the question, why has not the Honourable Member givon the figures with regard'
te tho deficlency in rice, wheat and other foodgreins seporstely ? I hed nsked for

this information. 4 -

~- TaHE HoNOURABLE Stk PHEROZE KHAREGAT : The totel doficiensy in
foodgrains——

Tre HoNoURABLE Panprr HIRDAY NATH KUNZRU : I havo not sskeq

()r the iotal doficiency. I have asked for tho deficiency in rospoot of 1ior, whoat ang
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of her foodgrains respectively. I understand that that means that the figures for
each of these three categories should be given separately. '

THE HoNouraBLE SIR PHEROZE KHAREGAT : I am afraid that is not
possible because in various places rice and wheat and other foodgrains are inter- *
changeable and the only way in which wo can tacklo the matter is to trv and obtain
whatsoever we can got.

TaE HonouraBLE Panpir HIRDAY NATH KUNZRU : I am not speaking
of the 1equiremerts of the people or their customary diet. All that I have asked for
is what 1is the total deficiency in respect of rice, wheat and other foodgrains. The
figures of last year could be compared with those of the previous year. Government
ooulc} easily answer that question. It has got nothing to do with the habits of the
people.

THE HONOURABLE SIR PHEROZE KHAREGAT : Ishall try and see if it can
be worked out along these linos.

THE HoNouraBLE Mr. HOSSAIN IMAM : Will the Honourable Member .
state whother maize from Argentine and rice fiom Indonesia weroe also allocated to us
by the Combinod Food Board, and if net what was the quantity that has been received -
from those two indepondent sources ?

Tre HoNouraBLE SIR PHEROZE KHAREGAT : I am afraid, Si~, I have not
got the information with me. I must ask for notice.

THE HoNoUuraBLE PanDiT HIRDAY NATH KUNZRU : Isit & fact that while
the Honourable Moember said that the total deficiency in respect of foodgrains was™f
about 6 million tons the Food Member in his broadeast a few weeks ago stated that
it amounted to 7 million tons ?

Tae HoNouraBLE Stk PHEROZE KHAREGAT : All these figuros are merely
rough estimates and no one knows the exast figure.

THE HoNoURABLE PanpiT HIRDAY NATH KUNZRU : Who gave the figure
of 6 million tons to the Honourable Meabor and who gavo the figure of 7 millions
to the Food Member ?

Tue HowouraBLe SiR PHEROZE KHAREGAT : I am afraid I have no
information.

THE HoNoOURABLE PaANDIT HIRDAY NATH KUNZRU : Does the Honourable
Member realise that this suggests that the Food Departmoent should at least see that
the statemonts made on its behalf in public, no matter who makes them, are the
same ?

TaE HoNoURABLE SIR PHEROZE KHAREGAT : I shall bring the matter to
the notice of the Food Department. ~

THE HoNOURABLE MR. HOSSAIN IMAM : May I know whe*her the gross -
estimate of your deficiency which you prepared was on the basis of the rationing
that you have introduced or on the normal diet ? ‘

TrE HoNOURABLE SIR PHEROZE KHAREGAT : I presume that was on the .
basis of the normal consumption under pre-war conditions.

TrE HoNoURABLE MrR. HOSSAIN IMAM : And what will be the reduction
from that on account of rationing ?

THE HoNoURABLE SiIR PHEROZE KHAREGAT : I am afraid I have no in-
formation on that point.

Tre HoNourABLE Panxpir HIRDAY NATH KUNZRU :  With rogard to part
{c) of the question, is the Honourable Member awave that some months ago difficulty
was experienced in the transportation of food by rail in the Madras towns ? -

Tae HoNoUuraBLE SiR PHEROZE KHAREGAT : If the reforenoce is to the
period during the s'rike on the South Indian Railway, that is a fact. There was some
difficulty at that time.
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TrE HoNoURABLE PaNpiT HIRDAY NATH KUNZRU : I am referring - to th
month of June in which I do not think there was any strike.
Tre HoNovuraBLE S1R PHEROZE KHAREGAT : I have no information on
,'\;the point as o what those difficulties were.
TEE HoNoURAELE PaxpiT HIRDAY NATH KUNZRU : Thore were many
d fficulties, but in particular thoy related io the despatch of food to the Anantapur
.and Pellary distriots.
TEe HoNoUuraBLE SiR PHEROZE KHAREGAT : I shall have the matter
looked into. ‘ .

INDIAN CIvIL SERVICE AND INDIAN PoLICE

122, TaE HoNoURABLE PANDIT HIRDAY NATH KUNZRU : (a) What is the
policy of Government with regard to the continuance of and recruitment to the
I.C.S.and I.P.? 1Isit proposed to abolish these services or only to transfer control

. over them to the Central Government ?

(b) Ineither case how do Government propose to deal with the existing members
of these services ?

TEE HoNnoURABLE MR. A. E. PORTER : With 1egards to part (a) of the quese

tion I would 1efer the Honourable Memtor to the 1eply given by mo to the Honourable
* Raja Yuveraj Dutta Singh’s questicn No. 44 on tko 12fh instant. -

(b) Tke fecretary of State has not yet formulated proposals for the winding up»
of the Indian Civil fervice and tho Indian Police. In pursuance of the conclusions
reached at the Premiers’ Conferenco 1ocontly convencd by the Honourable the Home
Member, tke Sociotary of State has boen 1equcsted to expedite his proposals in this
rospeot, to torminate forthwith his conneotion with these Services and to fix a very
oarly date for this purpose. His reply is still awaited. The question of re-employing
officors now in thoso Sorvices will arise only afier the scheme of new conditions for
tho servioes is framed.

ToE HoxouraBlE S1R COPATASWAMI AYYANGAR : Ao Govornment
taking stops to foomulate their plans for tko organisation of theeo sorvicos to take the
placo of tho 1. C. 8. in tho futute ? Havce thoy doneso

TeE HoNXoURABLE MR. A. E. PORTER : Yos, Sir. ’ -

R
TeE HONOURABLE MRr. G. S. MOTILAL : Wtat abcut Provinces which have
eleoted to remain outside ?

- THE HoNoURABLE MRr. A. E. PORTER : Tho Provincos of Sind, tho Punjab
and Bongal at present have said that, although thoy would agico to common stand-
aads of qualification and common {raining, thoy would piofer 1o have their own pro-
vincial sorvice instead of an all-India savico ; and in regard to the police all tho Pro-
vinces a0 agiced that they would like to have their own polico sorvices, but thoy will
Lo 1ecruited on common standards very much in tho same way as the Indian Policoe is

at present. .

-~

ASsSOCIATED PRESS OF INDIA

123. THE HoNOURABLE MR. G. S. MOTILAL: Will Government state what
aid is given to the Associated Press of India by Government ? For what purpose
it is given ¢ To what other Press Agencies aid is given, if any ?

THE HoNoUrABLE Mr. A. E. PORTER : I prosume the Honourable Mombor
desiros to know whether any subsidy is being given to the Assoviated Press of India
and to other News Agencies. If so, the reply is in the negative.

The second part of the question does not arise.
THE HoNOURABLE MR. G. 8. MOTILAL : Any aid given in any other shape ¢

v



209 : COUNCIL OF STATE [191H Nov. 1946

TrE HoNoUuBABLE M=. A. E. PORTER : - Government subsoribe to the services' .
tha' all these agencies give to the public.

TrE HONOURABLE MR. G. 8. MOTILAL: What do the Government pay by way
ot subscription ? A

TeE HonoURABLE MR. A. E. PORTER : Government subsoribe to seven such
) .genoies.

THE HONOURABLE MR. G. S. MOTILAL : What do they pay to this particular
agency !

THE HoNOoURABLE MR. A. E. PORTER : They paid to this particular agency
in 1945-46 Rs. 7,680 and they paid to Reuters and the Associated Press of India
-combined service Rs. 61,275.

TeE HoNoURABLE MR. HOSSAIN IMAM : What do they pay to the other news
-agoneiis ! &

Tre HonouraBLE THE PRESIDENT : Order, order. The time for asking
questions is over. .

Tre HoNnoURABLE Mr. M. THTIRUMALA ROW : I think we may be allowed to
finish this question. '

ToE HoNouraBLE MR. G. S. MOTILAL : May I ask, with your permission,
Sir, whether this statenmnt will be placed on tho table of tho House ?

THE HONOURABLE MR. A. E. PORTER : Sir, I have no objection whatsosever
if you so desire, and if the House so dosires, to place this statement on the table.

T HoNoUraBLE MR. HOSSAIN IMAM : 1Is it a fact that additional facility
is given to tho Associated Press by way of teloprinters which have heon hand.d over
to it by the Posts and Telegraphs Department—which is not given to any other
agency—and at a very cheap rate ?

THE HoNOoURABLE MR. A. E. PORTER : Sir, before the questions come to an
end I would like to ensure that I have not misled the House by a carcless statement.
In a supplementary question to question No. 97, my Honourable friend Mr. Motilal
reforred to section 102 and asked whether it was a fact that the Govornment of India
could issue a doclaration of emorgency. I am told that I said in answer ‘“ Yes 7,
which, I am afraid, was a slip of the tongue. As tho House knows perfoctly well,
the declaration of emergency iz made not by the Government of India but by the
Governor General in his discretion and if in fact I did say what I am alleged to have
said I should not like this opportunity to go by without removing any misunderstand.
ing which may have beon caused in the minds of Honourable Members by my carelesg ™
statement.

BILLS PASSED BY THE LEGISLATIVE ASESMBLY LAID ON THE TABLE

SECRETARY or THE COUNCIL : Sir, in pursuanoe of rule 25 of the Indian
Logislative Rulos, 11ay on the table copios of the following Bills which woro passod by
the Legislative Assombly at its meoting held on the 18th November, 1946, namely :—

A Bill further to amend the Indian Tea Control Act, 1938.
A Bill to amond the Registration of Transferred Companies Ordinance, 1942.

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE
TABLE. -

Tae HoNouraBLE Stk PHEROZE KHAREGAT : (Agrioulture Secretary) :
Sir, Ilay on the table the information promised in reply to questions Nos. 280 and 281
.agked by the Honourable Raja Charanjit Singh on the 11th April, 1946.



STATEMENTS, ETO., LAID ON THE TABLE

DETERIORATION OF ATTA.

201,

A statement is placed on the table of the House. The statement is based on information
)

furnished by the Provincial Governments.

Statement showing the quantity of flour and atta in the oustody of the Provinoial Goom;memre-
ported to have become deteriorated and unfit for human consumption in 1944 and 1945.

(In tons.)
1044 1945
Name of Province. ¢

Flour. Atta. Flour. Atta.
1. Madras Nil. 36 Nil. 1
2. Orissa . . Ndl. Nil. Nil. 12
8. C. P. & Berar . 6 Ndl. 05 Nil .
4. Sind . . . (Wheat 2224) (Wheat  24)
8. Assam . <074 636 1-4 66-0
6. Bombay Nsl. Nsl. 6-8 Nil.
7. U.P. . Nil. 6-8 Nil. 38-7
8. Bengal 7596 -2 78805 e,

(Wheat products) (Wheat products)

9. Delhi 53 116-9 Nal. Nil.

DETERIORATION OF RICE.

A statement is placed on the table of the House.

furnished by the Provinocial Governments.
Statement showing
. orated and becams unfit for human consumption in 1944 and 1945.

The statement is based on information

the quantity of rice in the custody of the Provincial Governments that got deters-

(In tons.)
1944 1945
Name of Provinge.

Rice. Rioe.

¢ 1. Madrss. Nil. 90

2. Bihar . . . . . . . . . 18 1012
3. C. P. & Berar . . . . . . . 76 2:5

4. 8ind . . . . . . . . . 276 Ndl.
5. Assam . 95-6 207-7
6. Bombay 26-1 7-1
7. U.P. . 2:7 5.6
8. Bengal . 518 3706-8

~ STATEMENTS, ETC., LATD ON THE TABLE

Tre HoNounaBLE St CYRIL JONES (Finanoe Secretary) :

Sir, I lay on the

table the following notifications issued by the Government of India in the Finanoe
Department (Central Revenues) under soction 37 of the Central Excise and Salt Act,

1944 :—
i(1) No. 3 Camp (Central Exocises), dated the 9th February, 1946 ;
{(2) No. 3 Camp (Central Exoises), dated the 6th Afrﬂ, 1946 ;
(3) No. 6 Camp (Central Excises), dated the 20th July, 1946 ;
(4) No. 1 Camp (Salt), dated the 2nd February, 1946 ;
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(5) No. 2 Camp (Salt), dated the 9th February, 1946
(6) No. 1 (Salt), dated the 9th March, 1946 ;
(7) No. 2 (S4lt), dated the 30th March, 1946 ;
(8) No. 3 (Salt), dated the 1st April, 1946 ;
(9) No. 4 (Salt), dated the 20th April, 1946 ;
(10) No. & (Salt), dated the 14th September, 1946 ;
(11) No. 6 (Salt), dated the 14th September, 1946 ;
(12) No. 7 (Salt), dated the 14th September, 1946 ;
(13) No. 8 (Salt), dated the 14th September, 1946 ;
. (14) No. 9 (Salt), dated the 19th Ootober, 1046.

NOTIFICATION
CeBNTRAL EX0ISES

No. 3—COamp, dated the 9th February, 1946 —In exercise of the I;owers conferred by section
37 of the Central Excises and Salt Act, 1944 (I of 1944), the Central Government is pleased to
Gireot that the following further amendment shall be made in the Central Excise Rules, 1844,
namely :—

In the Table set forth under sub-rule (2) of rule 176 of the said Rules for item (¢$¢) in the second
column against the entry (f) in the first column the following entries shall be substituted
namely :— .

‘¢ (##4) more than one hundred but not more than five hundred standard maunds

Two
(¢v) one hundred standard maunds or less . ~ . . Eight
annas *’.
NOTIFICATION
SavLT

No. 1—COamp, dated the 2nd February, 1946.—1In exercise of the powers conferred by section
37 of the Central Excises and Salt Act, 1944 (I of 1944), the Central Government is pleased to

direct that the following further amendment shall be made in the North Orissa Salt (Village
Manufacture and Storage) Rules, 1943, namely :—

In sub-rule (1) of rule 10 of the said Rules, for the word ‘‘ contractor’ the words * Govern.
ment if Orissa *’ shall be substituted.

NOTIFICATION
SALT

No. 2—Camp, dated the 9th February, 1946 -—Lu exercise of he powers conferred by clause
XVII of sub-section (2) of section 37 of tho Contrul Excise and Salt Act, 1944 (I of 1944), and in
supersession of the notification of the Govornment of India in the Finance Department (Central
Revenues) No. 27-Salt, dated the 1st Qctober, 1927, the Central Government is pleased to remi
the duty imposed under sub-section (i) of section 3 of the said Act, on salt manufuctured in o
imported by «ea or land into the Province of Bombay, when such salt is used within the said Pro-
vince or with the special approval of the Central Government in any other place, for any industries

urpose other than the preparation of refined salt or as an ingredient or preservative in any
artiole of tood or drink subject to the following rules :—

1. Any person intending to use salt in an industrial process (hereinafter referred to as the
manufacturer) and wishing to be admitted to the concession shall make an application to the
Collector of Central Excise, Bombay, stating the process of manufacture in which he intends to
use the salt and the approximate quantity of salt required in the year. If he wishes the concession
to extend to more than one factory or works, a separate application must be made for each such
factory or works, even if they are situated in the same premises. '

2. Any person having his factory or works in an Indian Btate adjoining the territorial jurisdio
tion of the Collector and intending to use salt manufactured in or imported by sea orl and izto the-
Province of Bombay shall submit his application to the Collector through the Political Officer

of the State concerned and all such applications shall be referred by the Collector of the
Central Government for sanction.

3. The Central Government or the Collector while sanctioning an application may, if neces-
sary, fix the maximum quentity of salt upto which refund of duty may be allowed in a year.
The sanctioning authority may fix different maximum limits for different factories or works run
by & manufacturer. The limit so fixed may be varied from time to time by the sanctioning authe-
ority.
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4. If the application is sanctioned, the manufacturer shall forthwith execute and lodge with
the Chief Accounts Officer, Central Excise Collectorate, Bombay, an agreement in Form B apperd-
ed to these rules. He shall also pay to the aforesaid Collector a supervision fee of Rs. 100 to
cover the cost of inspéction and any other departmental expenses involved., Provided thet if
the concession is granted after six months of a financial year have expired , the supervjsion fee
payable for the said year shall be Rs. 50 and that if the lel annual fee of Rs. 100 has been paid
and a concession is surrendered before the expiry of six months of a financial year or in the case
of a new grantee, within six months of the grant, Rs. 50 shall be refunded.

5. The rebate of duty will be allowed on salt used on and from tbe date of payment of the
:upervision fee into the Treasury or from the date of exeoution of the agreement whichever is
ater.
' 6. After the execution of the agreement, the manufacturer shall in the first instance provice
himself with duty paid salt either from (1) & Government salt-store, or agency depots in Gujarat
or.(2) a licensee of a private salt-works or (3) a firm of salt dealers approved by the Collector
of Central Excise, Bombay. At the close of each quarter the manufacturer shall submit an appli-
cation for the refund of duty on the salt used, supported by the receipt in Form C of the firm of
spproved salt dealers or the agency depot from which salt has been purchased or by the salt
rerioval permit in Form D in the case of salt obtained fiom & licensee of a private salt-works
or by the certificate in Form E in the case of salt obtained from a Government Balt-store. Forms
“C”,“D"” and “E " are appended to these rules

7 No refund of duty shall be allowed unless an application for such refund reaches the officer
of the Central Excise Collectorate appointed in accordance with rule 10 below, within three
months of the close of the relevant quarter.

8. For the purpose of these rules, duty on salt purchased in the market shall be deemed to.
have been paid at the rate in force on the date of purchase.

9. (1) The application for the refund of duty shall contain the following particulars : —

(¢) The balance of salt in store at the beginning of the quarter.

(¢¢) The quantity of salt purchased during the quarter.

(845) Theeguantity of salt used during the quarter, and the quantity on which a refund
duty is applied for;

(tv) The balance of salt in hand at the close of the quarter ;

(v) The quantity, weight and such other details of products manufactured during the
quarter as may be required by the Assistant Collector of Central Excise of the sub-division here-
inafter referred to as the Assistant Collector.

(v3) A declaration stating the product manufactured and the name and situation of the
factory or works, and that the salt on which & refund is applied for has been used bona fides by tl.e
applicant in the process of manufacture of such product at such factory or works.

(2) The particulars entered in accordance with clauses (3), (i4), (44i) and (4v) of sub-rule (5}

shall distinguish between salt on which duty has been paid, or is deemed under rule 8 to have been .

paid, at different rates.

10. The application for*the refund of duty shall be sent to the officer of thé Central Excite
Collectorate appointed in this behalf who shall after verifying the figures forward it to the afore-
said Assistant Collector for disposal.

11. The manufacturer shall provide and set apart, for the storage of the salt purchased for
use in the factory, & storc-room which shall be to the satisfaction of the Assistant Collector, se-
curely constructed and fitted with  strong door capable of being locked. Salt manufactured
“in the Province und salt imported shall be stored sopurately in the store-room, as also shall salt
on which duty has been paid or is under rule 8 deemed to have been paid at different rates.

12. Each consignment of salt procurod under this concession shall be stored separately in
the store-room and distinctively marked, and the applicant shall not use any goods from any such
consignment until all thé ealt previously procured has been expended and entered as expended
in his accounts.

13 (1). The store-room shall not be opened except betwoen the hours of sunrise and sunset
and then only for one of the following purposes namely : —

(a) for the receipt of salt into the store,

(b) for the preparation by grinding or for the issue of salt required for purposes connected
with manufacture,

(c) to allow tho stock of salt to be checked by weighment or otherwise by officers of the Cer .
tral Excise Collectorate.

(2) The store-room shall not be opened except by or in the presence of the Manager of the
factory or the store-keeper of the factory ; the latter shall retain the key of the store-room in
his own possession provided that wheu the store-keoper iy away from the premises of the factory
or works, he shall leave the key with the Manager

(3) The key of the store-room shall be available ut the premises of the factory to facilitate
inspection of the store-room by the officer of the Centrul Excise Collectorate, Bombay, not below
the rank of Range Officer, at any time between the hours of sunrire and sunset, failing which the-



L ]
204 COUNCIL OF STATE [19TH Nov. 1946

maaufacturers shall be liable to a fine not exceeding rupees one hundred for each oocasion the
‘dnspeoting officer has to return without being able to inspeot the store-room.

14. All 3pent-lye or other ussless refuse sontaining salt shall be effectually de~troyed on or
mear the premiies iy such maaner a3 the Collector of Ceatral Exoise, Bombay, may direot.

) 15. The factory or works may be entered and examined at any time by any officer of the
‘Bombay Osatral Exocise Oollectorate not below the rank of a Ringe OMoer authorised by the
Adsistant Collestor, or by any offiasr of the Ceatral Exocise Colloctorate of a province other than
Bombay who my be aspacially empowsred in this behalf by the Central Board of Rev enue or by
-an officer of the Baroda State empowered in this behalf by the Darbar in respect of factories or
‘works situated within that States, and due faocilities for examining the manufacturers salt re-
gister as well as for checking the stock of salt received, expended and in hand, shall be afforded
by the Manager and all servants of the manufacturer. Salt shall be stored in the bags in which

it is received from the salt-works or depot uud the bags shall bo arranged in tiers so as to facilitate
~-checking and weighment.

18. The register referred to in rule 15 shall be written up daily and signed by the Manager
- or Store-keeper and shall be in Form A hereto annexed. Bsparate register shall be maintained
-for salt manufactured in the Province of Bombay and for imported salt.

17. The Manager of the factory shall furnish the Assistant Collector through the officer of the
~Central Excise Collectorate appointed by him for the purpose with a monthly statement to be
posted by the 10th of each following month, showing ghe opening balance of salt at the beginning
-of the month, the quantity purchased during the month, the quantity expended during the month,
-the balance at the close of the month and the weight or quantity or other particulars required
~ by the Assistant Collector of the production during the month of the article for which the salt
‘was used. The maunufacturer’s book showing the weight or quantity of the article dealt with and
-of the product manufactured shall be open at any time to the inspection of any officer of the
- Central Evoise Collectorate not below the rank of a Range Officer.

18. (¢) On any breach of these rules by the manufacturer, or there being reason to believe
-that the concessiou of rebate of duty on the salt used by tho soid monufacturer is being other
wise abused, the Collector shall be competent to impose a preventive establishment at the cost
and expense of the manufacturer, or to cancel or withdraw the concession granted under these
-rules, and to forfeit the amount of inspection fee deposited for the year, and the manufacturer

shall on demand refund all Quty, tho remission of which shall have been wrongfully claimed and
sanctioned.

Provided that in the case of persons to whom the concession has been granted by the Central
- Government under rule 2 of these rules, the Collector shall obtain the Central Government’s
Previous approval before taking any action under this clause.

($%) The manufacturer shall also be responsible for any loss or damage that may be occasioned
by the breach of rules referred to in clause (i) above.

19. Any person who may be dissatisfied with an order passed by the Assistant Collector
under these rules may appeal to the Collector of Central Excise, Bombay, and any person who
may be dissatisfied with an order passed by the Collector of Central Excise, Bombay, under these
rules may appeal to the Central Board of Revenue.

FORM ‘“ A "—SaLT REGISTER
(See rule 16.)

Register of sult purchased, cxpended and in store together with the weight or quantity of
products manufactured.

Quantity Quantity Quantity
Opening  of salt Total of salt  Closing or weight Manager’s Re-
Date  balance  reccived guantity used and  balance of products signature marks
of salt  into Store ofsalt  expended  of sult  manufac-
in hand tured
1 2 3 4 5 6 7 8 9
FORM “B”
Agreement—(Rule 4)
AN AGREEMENT made the day of

BETWEEN carrying on the trade or  business
-of at under
the name and style of (hereinafter referred to as ‘ the manufac-

-surer '’ which expression shall unless excluded by or repugnant to the context include his beirs
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‘executors, administrator and assigns) of the one part and the Governor-General in Council (here”
inafter referred to as ** the Governor-General ** which expression shall unless excluded by or repu-
gnant to the context include his successors in office and assigns) of the other part.

WHEREASthe manufacturer has applied to the Governor-General for remission of the duty
on salt used in the manufacture of ) AND
WHEREAS the Governor-General has agreed to grant the said application in consideration of the
manufacturer executing these presents and performing and observing the conditions hereinafter
mentioned NOW IT IS HEREBY AGREED BY AND BETWEEN THE PARTIES HERETO
AS FOLLOWS :—

(1) The manufacturer shall be bound by and observe the rules for the time being in force fo?
the remission of duty on salt igsued for industrial purposes.

(2) The salt in respect of which a refund is claimed shall bona fide have been used for the
purposes of . . in the manufacturer’s factory at

and shall not at any time be used for any other purpose.

(3) The manufacturer shall pay the sum of one hundred rupees (Rs. 100) on 1st April everY
year to the Central Excise Collectorate, Bombay, to cover the costs of inspection and othe“l
departmental expenses at such time and place and in such mannor as the Collector of Centra
Excise, Bombay, may prescribe in this behalf.

Provided that if the manufacturer be admitted to a concession both in regard to imported
salt and also in regard to manufactured salt, not more than a single such fee of Rs. 100 shall
be payable for each factory at work.

Provided that if the concession is granted after six months of a financial year have expfed,
the Bll?l::rvision fee payable for the said year shall be Rs. 50 (Fifty only) and that if the full annus}
fep of Rs. 100 (one hundred only) has been paid and the concession is surrendered before the ex-
ansry of six months of a financial year or, in the case of new grantes within six months of the grant

. 60 (fifty only) shall be refuncded.

(4) If in the opinion of the Governor-General any default in the performance of or breach
of the conditions herein contained and on the part of the manufacturer to be performed and
observed has ocourred the Governor-General may require as a condition of the continuance of this
agreement that the manufacturer shall in addition to the moneys payable under clause 3 pay such
further sum as may be fixed by the Governor-General for the maintenance of a preventive estab-
lishment at the aforesaid factory and that the manufucturer shall refund any duty remitted for
any quarter in which such breach or defuult shall have occurred or continued.

(6) On the determination of this agreement under the provisions of clause 4 the manufac-
turer shall not be entitled to any refund for the gquarter in which such determination sha.ll hfv°
occurred, and shall be bound to refund any duty remitted for any quarter in which
any broach or default as aforesaid shall have occurred or continued und shall be responsible
for any loss or damage incurred by reason of any breach or default as afore-said.

Tho manufacturer  performing and observing the conditions of this agreement, shall be
entitled to a refund of salt duty to the extent and in the manner and on the conditions
prescribed in the aforesaid rules for such period as the Governor-General shall choose to
continue this concession.

IN WITNESS WHEREOF the suid manufucturer hath hereunto sct his hund and

Collector of Central Excise, Bombuay, hath by order of the Honour-
able the Governor-General in Council set his hand and the seal of his office theday and yet
first above written,

Signed by
Esquire,
in the presence of
1.
2.
Signed, sealed and
delivered by
Esquire,

Collector of Centrul Excise, Bombay, for und
on behalf of the Governor-General in Council
in the presence of

1.

2.
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FORM “C”

Form of Receipt in case of salt purchased from a firm of approved dealers or agency depos.

) (Rule 8)
Received from the sum of Rs. in payment for
maunds of full duty paid salt purchated for use in his/their factory at
Date Signature of Approved DealerjAgent..................... .o .ov e ... DOpot,
}‘ORM I(D"

Form of permit in case of salt obtained from private salt-works

(Rule 6)

Mr./Messrs. concessionarie(s) isjare permitted to
Temove... ... ...... ... ... ... ... ...mnaunds of salt from salt-works for use in his/their factory at
Date Divisional Officer.

FORM “E’

Form of certificate in regpect of salt oblained from Gavernment sall- stores.

(Rule 6.)
Certified that wagon(s) (................c.ccooeeeeeevevreee ... ...maunds) of salt has/have been
cleared on against indent No. ,dated
placed by Mr./Messrs. concessionarie(s) at the
treasury.
Date Oﬂ‘icer in charge of the salt-store.
’ NOTIFICATION
SavrT

No. 2, dated the 30th March, 1946.—In exercise of the powers conferred by clause (zuvit) of
8Up.gection (2) of section 37 of the Central Excises, and Salt Act, 1944 (I of 1044), tho Central
overnment i8 pleased to remit the duty imposed under sub-section (I) of section 3 of the said
 Act on salt obtained by the Director of Fisheries, Orissa, or by any officer authorised by him
'n this behalf, from any salt factory or depot in the Province of Orissa for use in any fish-curing
yard controlled by the Fisheries Department of the Government of Orissa.

NOTIFICATION

CENTRAL Lxcyges

No. 3, dated the 6th April, 1946.~1n cxcreire of the powers conferred by soction37 of the
Central Excises and Salt Act, 1944 (I of 1944), the Central Government is pleused to direct that
| the following further amendment shall be made to the Central Excise Rules, 1944, namely:—

To sub-rule (1) of rule 181 of the said Rules, the follow:ng ¢hall be added :—-

‘‘or has been convicted of an offence under section 161, read with section 109 or with
section 116 of the Indian Penal Code’’.

NOTIFICATION

CENTRAL ExXCISES

No. 6, dated the 20th July, 1946 —1In exercise of the powers conferred by sectin 37 of the
Central Exoises and Salt Act, 1944 (I of 1944), the Central Government is pleased to direct
that :lhe following further amendments shall be made in the Central Excise Rules, 1944,

n amely :— .

A. In the said Rules:—

I. In rules 58, 60 and 61, for the words ‘‘splints and veneers’’, wherever they occur, the
words “qplinta, veneers and composition for match head’’ shall be substituted.
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II. Ia clause (a) of sub-rule (1) of rule 174, for the words “and of splints and veneers’,
¢he words “‘splints, vensers and composition for match heads” shall be substituted.

ITI. To item 2 of the Table annexed to rule 176, the following shall be added, namely:—
“‘ (c) composition for match heads............one hundred. "
B. In Appendix I to the said Rules, in Form R.G.2 (Central Excise Series No. 38)—

(a) for the words “splints and veneers'’, wherever they occur, the words ‘‘aplints, veneers
and composition for match heads’’ shall be substituted , and

(b) for the word “Timber’’, the words “Timber/Compositiod for , matoh heads” shall be
substituted.

NOTIFICATION
SarLT

No. 1, dated the 9th March, 1946 .—In exercise of the powers conferred by seotion 37 of the
Central Excises and Salt Act, 1944, (I of 1944), and in st:fersession of the notifloation of the
‘Government of India in the Finance Department (Central Revenues) No. 5—Salt, dated $he
14th February 1942, the Central Government is pleased to make the following rule—

Rule

Within the districts in Orissa to which section 37(2) (xix) of the Central Exoises and Salt
Aot, 1944 (I of 1944) applies the transport of salt in excess of one maund in weight from any
-of the areas specified in the annexed Schedule into or over any part of the said distriote other
than the said areas is prohibited unless satisfactory proof—

(¢) of the payment of duty has been adduced
: or
(3) is forthcoming that the salt in question ix being transported to a ware house or
“hat’ depot in accordance with the rules prescribed in the North Orissa 8alt (Village Manufac.
ture and Storage) Rule, 1943.

Schedule

Area lying in District—

1. Cuttack.—-

{a@) Union No. VI1 of Bualikude Police Station.

{b) The whole of Essama Police Station, except Union No. I.
{¢) Union Nos. V and VI of Tirtole Police Station.

{d) The whole of Mahakalapara Police Station.

(e) Union Nos. V viz., VII of Pattamundai Police Station.

(f) Union Nos.1V, V, VI, VII, V11I of Patkura Police Station.
(g) Union Nos. V and V1 of Kendrapara Police Station.

(k) Union No. XX of Jaipur Police Station.

{4) Union No. IX of Aul Police Station.

{4) The whole of Rajanagar Police Station.

2. Balasore.- -

{a) Union Nox. IIL, 1V, und V of Baliapai Police Station.

(b) Union Nos. 1, II, II1, IV, V and VI of Bhograi Police Station.
(¢) Union No. VI of Basta Police Station.

{d) Union No. V of Singla Police Stat‘on.

(e) Union Nos. VI and VII of Soro Police Station.

(f) The whole of Chandbali Police Station.

(g) The whole of Basudebpur Police Station except Union No. IIL.

(h) Union Nos. VII, VIII, IX and X of Balasore Police Station except the area licensed
for the manufacture of salt to the Utkal Salt and Chemical Works, Limited, described in detail
in Appendix ‘A’ annexed heroto.

3. Puri.—

(a) The whole of Krishna Prasad Police Station except the area licensed for the manufacture
of salt to Messrs. National Chemical and Salt Works (India), Limited, described in detail
in Appendix ‘B’ annexed hereto.

(b) The whole of Kakatpur Police Station except the area licensed for the manufacture of salt
to thoxod A'.:tarsng Salt Manufacturera’ Co-operative Society described in detail in Appendix ‘C’
anne ereto. .

.



208 COUNCIL OF STATE (197 Nov. 1946
" (6) Union Nos. XI, XII, XIII and XIV of Nimapara Police Station.

(d) The whole of Gope Police Station excepting the portion lying to the west of the road
leading from Puri to Gope.

b (¢) The whols of Brahmagiri Police Station excepting Union Nos. IV and VIII and the

1 area licensed for the manufacture of salt to (1) Bhuyan S8hyam Sundar Mahapatra and (¢) Dr.
Atal Behari Acharya described in detail in Appendices ‘D’ and ‘E’ respectively annexed
hereto.

= (f) The portion of Union Nos. IV, V, VI and VII of Banapur Police Station lying between.
Chilka Lake and the Bengal Nagpur Railway Line.

(9) The portion of Union Nos. I, II, IIT, IV and V of Tangi Police Station lying between
Chilka Lake and the Bengal Nagpur Railway Line.

APPENDIX “A”

f
i
Where situanted Aroa
Name of Village Police Plot Aren Limits (Boundaries}
Factory Station No.
o etc.
1 2 3 4 5 6
L)
?lTalpwla Talpada . Police From 682 8-70 North-Plot Nos. 674, 676.
r Station—
. Balasore From 638 16-54
The Utkal District—
Salt and Balasoro 716 0-07 East—Orissa Coast Canal.
~ Chemical 715 13-35
Works, Ltd. From 681 356:-40 South—Plot Nos. 540, 541.
683 0-39
686 7-05 West—Portion of Plot
0 No. 638.
i Total 81-50  Acres.
l.
o APPENDIX “B”
Where situated Aren
p Name of Village Police Mot Yo, Aren Limits (Boundaries)
| the Factory station
lc ote,
’ 1 2 3 1 5 6
n
L
National Khatisah? Revenue
° Thana No.
Chemical 312
Salt works Paragana-
> (India), Ltd. Parikud
! Police
€ Station—
4 Krishna-
Prasad . 125 0-26
) 127 0-19
‘ 128 ]-26
129 1-16

130 1-57




STATEMENTS, ETC., LAID ON THE TABLE

APPEDINX B’ (Conted.).

1 2 3 4 b 6
=
131 1:69 SEast—13 and -128 of
132 0-83 | Khatisahi Mouja and.
133 0-73 Chilka Lake.
134 1-00
135 0-48 | South—298, 297, 281
136 0-99 280, 279, 278, 277,
. ° 137 3-72 276/610, 276, 2185,
138 0-49 274 of Gurubai
139 0.87 Mouja. )
140 0-2¢ | West—163, 122, 123,
141 1-31 124 of Khatisahi
142 1-65 Mouja.
269 0-84
270 0-79
271 0-80
272 0-70
273 0-63
274 1-08
275 2-84
276 0-81 .
276/610 0-64 | North—Khatishahi, Plog-
277 0-79 Nos. 13 and 126-
278 0-68 Chilka Lake.
279 1-46
280 0-98 | East—Chilka Lake.
281 0-91
282 0-83 | South—513 (Pada), 515.
283 0-69
- 284 0-51 | West—b518, 420, 885,
286 0-61 332, 331, 268, 609,
286 0-53 177, 176, 168, 167,
287 0-75 166, 165, 623/168,.
288 0-74 163 (all of Gurubai
298 0-73 Mouza), 118, 122, 128,
299 0-44 124 (all of Khatisahi -
454 1-14 Mouza).
455 1-40
456 0-99
457 0-51
458 0-35
459 0-97
460 2-13
300 1-78
301 0-97
302 1-13
303 0-96
Where situated Area
Name of Village  Police Limits
Factory Station Plot Ar. n Plot  Ara Plot .Ares (Boundae-
etc. No. No. No. ries)
1 2 3 4 b 6 7 8 ] 10
National Khatisahi Revenuo 043 2.04 161 1.14 446 7-53 )
Chemical Thana 305 1.64 462 1.20 447 0.57
and Salt No. 312 KUK 0.9/ 463 0.85 448 1.77
Works Paragana a7 0.63 4064 1.07 449 1.52
(India) Parikad 308 0.70 4065 0.24 450 2.00
Ltd. Police - 309 5.08 4066 0.26 451 1.29
Station - 310 5.02 .467 0.41 e
Krishna 311 1.87 4068 0.20 Total 230-27
R Prasad. 312 1.71 469 0.46 .
313 1.54 470 0.35
314 1.04 471 0.67
315 1.06 472 0.9¢
316 1.64 473 0.83
317 1.22 474 0.84 !

?
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APPENDIX B’ --concld.

1 2 3 4 b 6 7 8 9 ‘10
318 1.17 47 1.02
( 319 0.98 483 0.56
. 320 0.60 . 484  1.24
. 330 0.91 485 0.08
421 0.65 486 1.23 > As on
422 1.32 487 4.33 _ page
476 0.81 488 2.59 209
477 .61 489 1.22
478 1.02 490 0.03
479 1.66 491 1.7¢
480 1.61 492 1.00
481 1.52 493 3.56
482 0.56 494 3.28
423 3.13 495 2.73
424 3.79 496 1.87
426 1.79 497 1.79
426 1.44 506 2.36
427 2.42 506 1.46
428 1.29 507 1.36
429 1.2¢ 508 1.48
430 1.16 509 0.78
431 1.00 510 0.63
432 7.21 511 1.38
433 1.40 512 2.51
434 4.11 289 0.65
4356 2.61 290 0.65
436 1.19 291 0.73
437 2.02 292 0.64
438 3.95 203 0.94
439 0.562 294 1.08
440 3.0 295 1.43
441 1.41 206 1.24
442 0.50 297 1.58
442/
632 0.38 321 0.87
452 1.20 322 0.69
453 1.29 323 1.56
490 0.92 324 1.37
499 2.02 325 0.76
500 2.14 326 1.20
501 1.78 327 1.17
502 1.03 328 1.67
203 1.14 329 0.29
504 1.14 443 0.38
444 4.08
445 0.6 ]
APPENDIX “C”
Where situated Areda
Name of  Village Police Plot Aroa Plot Aren Limits
Factory Station No. No. (Boundaries)
etc.
1 2 3 4 d 6 7 8
Astarang . Astarang Revenue 1077 1.407 North—Plot No. 1068.
Thana 1078 0.44
No. 191 Portion
Pargana- East—Plot Nos. 1071
Asterang 1072, 1076, 1081.
Police South—Plot  Nos.
Station 1080, Portion of
Kakatpur 1078.
District West—1039
Puri.
1199 2.60 North—Plot No.1118

East—Village Road
adjoining to Plot
Nos. 1020, 1198,
1197.
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South—Portion of
Plot Noe, 1109
1897, 1398, 1399

West—Plot Nos. 1800
1201, 1202

Astarang—  Astarang— Revenue 1585 0.356 2110 1.10 North—Plot Nos. of
sontd. oontd. Thana 1586 4.80 2111 24.10 Village Astarang :—
No. 191— 1587 6.00 2112 0.85 Portion of 1587
oonid. 1594 1.18 2113 10.70 Portion of 1596
1595 4.20 2114 0.46 1904, 1934, 10865,
1596 6.03 2115 1.90 1938, 1939, 1944,
2102 0.25 2116 8.40 1945, 1946, 1951,
2103 2.15 2117 0.17 2101, 2100, 3099,
2104 0.50 2118 1.31 2098, 2097, 2004,
2105 0.50 2119 1.87 2093, 2091,
2108 8.10 2119/ 2090, 2089, 2088,
2107 0.47 2142 4.63 2087 218, 206.',
2108 0.45 2120 0.44 Plot Nos. of Vile
2109 12.30 2121 2.10 lage Damsum 1
2119/ 6,17, 8.
2149 1.87
Timor Revenue 28 3.-74 200 4-44 East—Plot Nos. of
Thana 36 1458 201 0-50 Village Damsun :—
No. 189. 130 0-52 202 7-26 12, 13, 37, 36, 44,

132 0-74 203 2-20 43, 40, 41, 48, 51,
159 0-95 204 0-47 62, 53, 112, 810,
160 0-63 205 0-04 117, 118, 119, 120,
161 0-21 206 4-25 156, 157, 158, 169,
163 0-78 207 9-52 564, 354, 353, 770,
179 8-80 208 4-91 352, 767, 360, 361,
181 1-64 209 11-62 362, 391, 398, 399,
182 7-65 210 11-80 400, 401, 402, 410,
183 3-51 211 7-82 415, 416, 420, Plot.
184 7-60 212 0-09 No. 224 of Village.
185  4.68 213 2-82  Timor,

186 1-97 214 1-52

187 8-25 215 2-43

188 0-60 216 0:64 South—Plot No. 226
189 0-96 217  14-20 of Village Timor.

190 0-42 218 0-84

191 0-38 218 20-35 West—

192 0-76 220 35-70 Plot Nos. of Vil-
103 0-83 221 8:86 lage Timor :—

1904 18-65 222 0-30 173, 177, 178, 176,
195 0-64 223 12-85 162, 129, 127, 126,
196 1.72 225 1-63 131, 123, 133, 134,

197 8-14 211/ 136, 158, 73, 72, 68,

198 4-43 227 2.66 62,61, 39, 38, 36,

199 0-44 210/ 34, 33, 32, Portion
228 10-90 of Plot No. 28, 6,4,
219/ Plot Nos. of Vil.
237 7:566 lage Astaran

1584, 1583, 1588
1589 (Portion).

Damsun Revenue 9 1-567 339
Thana 10 0-28 340
No. 190, 11 2:01 341

38 0-28 342

39 5-08 343
328 21-58 344
329 0-41 345
330 0:02 346
331 0-11 347
332 0-04 348
333 23:-00 349
334 0-19 360
336 2-57 361
336 0-17 420
337 9:70 From

[
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2 3 4 5 6 7 8
574 5-38
338 2-60 808 0-80
Astarang Timor Revenue 74 1-18 North—Plot No. 73.
—concld. na 76 1.00 East—Plot No. 73,
No. 189. 76 1-22 168.
717 2-00 South—Plot No. 92,
78 0-39 158, 164, 157.
79 0:27 West—Plot No. 80
165 0-36 81, 84, 88 and
156 2:20 Badanal Pada No,
187,
Total 566-09
APPENDIX “D”
‘Where situated Area
Nameo of Villa Police Plot Aroa Plot Area Limits
Faotory 8 Station No. No. (Boundaries)
eto.
1 2 3 4 5 [ 7 8
Tua I « Tua « Revenuo 77 0-011 North—Plot Nos, 37
Thana No. 78 0-006 238 (Portion), 167,
302 Touzi 79 0-006
No. 60 80 0-006 166/2, 164, 165, 160
Police 81 0-006 161, 89, 64.
Station- 82 0-006
Brahmagiri 83 0-005
District 84 0-:006 East—Plot Nos. 76/1,
Puri. 85 0:005 1567, 193, 177, 1176,
‘86 0-005 175, 172, 489, 487,
87 0:006
88 0:797 South—8edua River,
From
76 0-231
163 0:010 ‘West—Plot No. 33.
166 3:158
168 0-200
170 1-897
171 1564-079
169 62-968
178 0-018
36 2-010
87 58-877
174 0:865
34 0-474
38 0-560
85 81:914
Total . 868-126

——
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APPENDIX “E”

Where situated Area .
Name of Village Police Plot Area Plot Area Limits
Faotory Station No. No. (Boundaries)
eto.
1 2 3 4 5 6 7 8
TuaIl . Tua . Revenue 73 0:006 North—S8arkari. Out-
Thana No* 74 0-004 side Chilka, Plot Nos.
302 Touzi 75 0-030 160, 54.
No. 50 76 1-057
Polioe 164 0-015 East—Plot Nos. 168,
Station- 165 0-017 173, 166/1, 163, 157,
Brahmagiri 166 3-135 160.
Dist. Puri. 167 62-806
168 0-200 South—Plot Nos. 37/,
38 0-839 1, 169, 38.
37 87-197
34 0-474 West—Plot Nos. 33,
39 260-294 82, 29, 81, Kainch-
pur Nala.

Total . 386-074

NOTIFICATION
SaLr

No. 3, dated the 1st A pril, 1946.—1In exercise of the powers conferred by sub-section (1) read
with clause (XVII) of sub-section (2) of section 37 of the Central Excises and Salt Act, 1944 ‘X1 of
1944), the Central Government is pleased to make the following rule, namely :—

Rule

Salt removed from saltpetre refineries in the Punjab, the United Provinces, Bihar, Orissa,
Delhi or Ajmer-Merwara, is hereby cxemptod from the duty imposed on salt by section 3 of the
Central Excises and Salt Act, 1944, (I of 1944) rcad with section 2 of the Indian Finance Act,
1946—

(a) in the case of sitta (i.e. impure salt unfit for human consumption, to the extent of one
rupee and eight annas per standard maund ;

(b) in the case of salt other than sitta, to the extent of one Rupee and one anns per
standared maund.

NOTIFICATION
Sart

No. 4, dated the 20th April, 1946.—1In exercise of the powers conferred by section 37 of tne
Central Excises and Salt Act, 1044 (I of 1944), the Central Government is pleased to direct that
the following amendment shall be made in the Notification of the Government of India in the
Finance Department (Central Revenues) No. 1—Salt, dated the 9th March, 1946, namely :—

In the said Notification, in column 1 of Appendix ‘D’ for the word and figure ‘“Tua I'' the
words ‘‘Mahapatra Salt Factory’’ shall be substituted.

NOTIFICATION

SavrT

No. 5, dated the 14th September, 1946.—In exercise of the Iowers conferred by clause (zvi
of sub-section (2) of section 87 of the Central Excises and Salt Act, 1944 (I of 1944), the Oen
overnment is pleased to direct that the following amendment shall be made in the ruls
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published with the notification of the Government of India in the Finance Department (Central
revenues), No. 2—Camp/Salt, dated the 9th February 1946, namely :—
In sub-rule (3) of rule 13 of the said Rules for the words “between the hours of sunrise and
.buemlt:t the t;:lords‘ “‘during the normal working hours of the factory on working days' shall
substituted.

NOTIFICATION
SavrT

No. 6, dated the 14th September, 1946 —In exercise of the powers conferred by clause (xvéé
of sub:section (2) of section 37 of the Central Excises and Salt Act, 1944 (I of 1944), the Cent:
Government is pleased to direct that the following further amendment shall be made in the rules
Eublished with the notification of the Government of India in the Finance Department (Central

evenues) No. 1—8alt, dated the 12th January 1935, namely :—

In sub-rule (8) of rule 8 of the said Rules, for the words “hotween the hours of sunrise anfl
sunset’’, the words ‘‘during tho normal working hours of the factory or works on working days’
snaii be substituted.

NOTIFICATION
SaLT

No. 7, dated the 14th September, 1946.—In pursuance of the notification of the Governmen ¢
of India in the Finance Department (Central Revenues), No. 3—8alt, dated the 26th March
1939, and of item No. 25(2) of the First schedule to the Indian Tariff Act, 1934 (XXXII of 1984),
the Central Board of Revenue, with the previous sanction of the Central Government, hereby
directs that the following further amendment ¢hall be mado in the rules published with its noti.
fication No. 6—8alt, dated the 26th March 1939, namely :—

In sub-rule (3) of rule 8 of the said Rules, for the words “between the hours of sunrise and
sunset’’, the words ‘‘during the normal working hours of the factory on working days’’ shall be
substituted.

NOTIFICATION
Sart

No. 8,dated the 14th September, 1946.—In cxcrcise of the powers conferred by clause (avit) of
sub-section (2) of section 37 of tho Central Excises and Salt Act, 1944 (I of 1944), the Central
Government is poeased to direct that the following further amendment shall be made in the Rules

ublished with the notification of the Government of India in the Finance Department (Central
Ylevenueﬂ). No. 5—=8alt, dated the 4th February 1928, namely :—

In sub-rule (3) of rule 6 of the said Rules, for the words “between the hours of sunrise and
suaset”, tho words “during the normal working hours of the factory or works on working days’
shall be substituted.

NOTIFICATION

SaLTt

No. 9, dated the 19th October, 1946.—1In cxercire of the powers conferred by clause (awii) of
sub-section (2) of section 37 of the Central Excises and Salt Act, 1944 (I of 1944), and in super-
session of the notifications of tho Government of India in the Finance Department (Central
Revenues), Nos. 6--8alt and-7—Salt, dated the 7th March 1942, tho Central Government is
pleased to oxempt from the payment of the duty leviable under sub-scction (7) of section 3 of the
said Act, salt munufactured in the Province of Madras, and exported by sea or by land to the
States of Travancore and Cochin, subjeet to the following rules namely :—

Rules

GENERAL
¢1) The salt shall be carried in sealed bags and weighed on arrival.

(2) No allowance shall be made for wastage in transit. Single duty at the rate in force in
British India shall be levied on all short deliveries, the. duty o collected being credited to the
Btate concerned.

(Kzports by sea)

(8)~Whore salt is exported by sea—

(8) the procedure laid down in the Madras Salt Transport Rules, 1948, shall be followed
-oxoo‘»t that the duty shall not be pre-paid by the exporter who shall execute a bond for an amownt
equal to single duty, and

(#5) the salt shall not be landed at any place other than the specified destination in the state



DEFENCE CONSULTATIVE COMMITTEE e

TaE HoNoURABLE THE PRESIDENT : With reference to the announcement
made by me on the 15th November, 1946 regarding nominations to the Defence Con-
sultative Committee I havo to announoe that the Honourable Mr. KRurshid Ali Khan
has sinco withdrawn his candidature and that the following members have been

duly olested to that Committee :—
1. Brigadier the Honourable Sir Hissam-ud-din Bahadur.
2. Lt. Col. the Honourable Sir Buta Singh.
3. The Honourable Mr. Hossain Imam.
4. The Honourable Pabdit Hirday Nath Kunzru.
5. Tho Honourable Mr. V. V. Kalikar.
6. Flt.- Lt. The Honourable Rup Chand.

FOREIGNERS BILL .

TrE HoNouraBLE MR. A. E. PORTER (Home Secretary): Sir, the motion
standing in my name is :(—

“That the Bill to confer upon the Central Government certain powers in respect of foreigners
as passed by the Legislative Assembly, be tuken into consideration.”

The measure which, Sir, I am commending to the approval of the House is a
small measure and it can bo described appropriately as buing not so much new
logislation as continuing and consolidating logislation. It is based on the Foreigners
Aot, 1864, which is a somowhat antiquated Aot and the main provisions of which
oome into effect only in an emergensy. Even in times of an emerg:ney those provisions
havo boen proved to be inadequate. In 1939, a Foreignews Ordinanoo was passed
to fill up tho gaps which existed in tho law as it then stood. That Ordinance had a
lifo of only six months and when it expired it was roplased by an Act of this Legisla-
ture—ths Foroigners Aoct, 1940. It was thon thought that it was desirable to bring
tho law rolating to foreignors up-todate but for reasons which I need no! go into it
was docided that legislation, which o¢ven then it was considered appropriate to
look upon in the light of permanont logislation, should bo treatod as omorgenocy legis-
lation only and it was given a life extending only to six months afier the end of the
war. When that Act expired it was extonded by an Ordinanse and what I am asking
the Housoe to approve of is an Ae’ to replase the Foreignors Aot of 1940 as a permanent

measure on the Statuie Book.

1 think, Sir. ibat c«verybing that is necwssary o salisfy vhe interest
of this House in tho Bill has boen stated in the Stat>ment of Objosts and Reasons.
Tho present Bul confers upon Government. power to make ordars regulating tho entry
and doparturo of foreignsirs and their stay in tho country, to provide for their oviotion
to cnsure their complianc> with restrictions on their residence and movements, to
call upon them to exooute a bond and in the last resort to arrost and detain or confine
thom. It makes provisions undor which arrangements can be mado for tho segrega-
tion of foreigners, if nocessary, in internment or parole cymps and for dealing with
““ internoos *’ with what have como to be known as “paroles’ and what I am glad to see
in the prosent law aro described as porsons on “parole . It prohibits the change
of name of a foreignor without authorisation and it makes it an offenoco for a foroigner,
after tho Aot comes into foree, to conduct businses or trgde under any name other
than that under which that business or trade was oonduoved before the a5 eam» into
foroe. It lays oortain duties upon masters of vessels and pilots of aricraft and upon
keepers of hotels and boarding houses to furnish prescribed information in respeoct of
foreigners, and it oreates an obligation upon the foreigner himself to furnish the
master, or pilot, or the keeper of a hotel or boarding house, with information which

(215)
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is required in order to enable him to discharge that duty. It provides for the doter-
mination of najionality in the oase of *stateless” persons and persons of dual
nationality there who may be thought to have lost their nationality or origin in the
oours> of time, and it continues the provision which was in existenoe in 1864, throwing
the burden of proof upon a foreigner of establishing thst he is not a foreigner if
he 80 olaims. Generally, it also gives power to Government to give effeot to orders
which may be legally passed and to delegate its authority.

That, Sir, is the extent of the provisions in this Bill which, I think, the House
will agres is a necessary measure and which I commend to their aseeptanoce.
Sir, I move.

Tae HoNouraBLE THE PRESIDENT : Motion made :—

““That the Bill to confer upon the Central Government certain powers in respect of foreigners
as passed by the Legislative Assembly, be taken into consideration.”

The Motion was adopted.
Clauses 2 to 17 were added to the Bill.
Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

THE HoNoURABLE MR. A. E. PORTER : Sir, I move that the Bill, as passed
by the Legislative Assembly, bo passed.

The Motion was adopied.

e

SPECIAL TRIBUNALS (SUPPLEMENTARY PROVISIONS) BILL.

TEE HONOURABLE MR. L. J. D. WAKELY (Nominated Official) : Sir, I have
to move.—

‘‘That the Bill to make certain provisions in relation to sentences and orders passed b
Special Tribunals constituted under the Crim'nal Law Amendment Ord nance, 1943, on suc.
’Ietibunuls ceasing to function, as pasred by the Legitlative Assembly, be takan into consideration,

Thero is very little to bo said about this Bill beyond what is stated in the State.
ment of Objoots and Reasons. Sevein, Tribunals were constituted under the Criminal
Law Amendmert Ordinanoe, 1943, to try various e¢ases involving frauds on the
Government. Fivo of those had no: completed their proceedings boforo tho 1st Ootober
of this year and the Provinsial Governmeats in wholo jurisdiction they were sitting
passed provinoial laws to confer upon thom the s‘atus of provincially constituted
courts 8o that they oould continue to hear ths cases before them. Two of the Tri-
bunals had finished the business befoye them, and ths quostion arose as to which courts
should have the powor to tako any steps noocessary to executn the soneinses of those
Tribunals or to carry into offoot any diroctions which the High Courts might give on
appeal or revision in rospect of thoir orders of those Tribunals. This was first pro-
vided for by the Spocial Tribunals (Supplementary Provisions) Ordinance, 1946 ;
and this Bill ie intended to replase that Ordinance.

Sir, I move.

The Motion was adopted.

Clauses 2 to 4 woro added to the Bill.

Clause 1 was added to the Bill.

The Titlo and Preamble were added to the Bill.

TrE HoNoURABLE Mz. L. J. D. WAKELY : Sir, I move that the Bill, as passed
by the Legislative Assembly, be passed.

The Motion was adopted.



BANKING COMPANIES (RESTRICTION OF BRANCI.IES) BILL

Tae HoNoURABLE SiR CYRIL JONES (Financo Seoretary) : Sir, I move :—

*“That the Bill to rectrict the opening and removal of branches by banking companies,as
passed by the Legiclative Asrembly, be taken into consideration.”

The Banking Companies Bill, Sir, a large and comprehensive measure which is
yet to be considered by a select committee of the Legislative Assembly, contains
& provision for the regulation and control of the opening and removal of branches
by banking companies on the lines embodied in this Bill now bofore this House,
but there is very little prospeot of the provisions of the main Banking Companies
Bill being brought into operation within the space of one year at the very least. Not
.only has this large measure to be passed into law, but after it is passed, the rules have
to be framed, a period of six months has to be allowed for objeations, the objeotions
have to be considered, and only then can that measure be brought into operation by
notification as provided for by clause 1(3) of that Bill. But in the meanwhile rscent
banking developments have proved the urgent necessity for some interim measure
to prevent the indiseriminate opening of branches by banking companies, irrespea -
tive of their size and finandial standing, which is now going on, and not only going on,
but going on at an increasing rate. Government have definite evidence on a very
large scale of disquieting practioes followed by number of banks, specially the smaller
banks, but by no means confined to the s er banks, in the matter of opening of a
formidably large number of branches in various parts of the country, frequently
far removed from the head offices of the sompanies, for the purpose mainly of
attraoting deposits which they have no apparent hope of repaying, and, we are
foroed to the conclusion, without any real intention of ever repaying.

The prooedure frequently adopted is something like this. A bank—it may be
a small bank of only a few thousand rupees oapital and reserves—advertiseslavishly
in the papers, and simultaneously opens a large number of branches in different
parts of the country. The opening of the branches is frequently accompanied by
entertainments and such other flashy publicity as these banks can give. Tho ex.
penses of opening the branchos is capitlised and frequently reduoes the real oapital and
reserves of tho bank itsclf to a trifling figure and sometimos oven to a minus figures.
When the deposits are resvived, they aro promplty remitted to tho hoad offices ot the
banks, and tho branch banks are then without funds for yepaying thom on demand.
The Provincial Governments, the Resorve Bank andthe Contral Government have
received a large number of complaints by depositors who claim that thoy are unable
to get back deposits made by them in good faith with these banking companies.
In faot it frequently happens that when the spurt is over and the banks have received
all the deposits whioh they expect to get in a partioular area, they calmly prooceod to
olose down their branches without notice and leave the depositors to ary for their
money as best they can. This practice we are entirely enable to prevent. Wo havo
not the powers. Inspection ofthese companies by the Resorve Bank is limited in
extent on purely administrative grounds, and in any oase would only follow after
the ovent, and can do no moro then lock the stable after the horse has been stolen.
But the effeat of practices such as these on genersl banking development in the coun-
try and tho growth of the banking habit among the people, which we all desire, can
well be imagined and I need not waste the time of the House in deseribing it. There
are these two aspoots to the problem. If the House wants figures, I might mention
that we have particulars of something like 80 Banks which are doing this sort of thing
at present ; and if eaoh of them opens 25 branches— you should remember that the
number of branches is frequently 50 or 60 or even more——that will give 2,000
branches. If each branch attracis 100 depositors, that gives 200,000 depositors ;
and if each depositor represents a family of 5 people, there are a million people who
are adversely affected by this growing habit,and a million people, in their bitterness
and sometimes despair will influence adverscly the opinion of many millions of
people in respeot of the desirability of depositing money in banks. That is perhaps
a orude method of illustrating in oonarete terms the measure of human suffering which -
we propose to stop at its source by the power we desire the Legislature to give us

(217) '
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of making the opening and removal of branches of banks subject to permission o
the Reserve Bank. I would like to assure the House that it is in no way our desire
to prevent the sound growth of banking in this country which taken as a whole i¢
inadequate to its needs. There is no intention to stop the opening of new branches
by well established banks in arcas whioch aro now short of banking facilities, no: is-
there any intention of preventing the opening of new branches by small banks
provided they are financially sound. But this mushroom growth of bran ches, which
are frequently oonoentrated in large cities where deposits might be expeoted such as
Caloutta and other main towns of India which are already provided with ample banking.
facilities, is undesirable in the extreme. It leads to competition for deposits, forcing
there new banks to offer sometimes asmuch as 4} per oent. interest on ourrent deposits,
whioh in its turn foroes these banksto resort to risky and speculative business in the
utilisation of their assetsin order to earn the' where withal to meet their high oharges.
A number of these Banks have recently been wound up under order of the High
Courts in this country and a number of such applications are still pending before the
High Courts. This is a state of things which I think this House will readily
. agree is undesirable and I would ask for the approval of this House to this simple

remedy of making the opening of new branches subjeot to regulation of the Reserve
Bank of India.

Sir, I move.

*THE HONOURABLE Mr. S. K. ROY CHOWDHURY (West Bengal : Non-Muham-
madan) : Sir, I riso to wolcomo th's measure. Wo know, Sir, that some Banks
both big and small, have opened their branches in hill stations and other important
places when there is absolutely no soopo for tresh business and provided residontial
quarters for the managing directors and other imporant porsons in authority in the
Bank thereby eating up practically the whole of their constituents’ money. Somo
timos they pcrsuade some important porsonage to open tho branch and thoy have
lavish entertainments, and thus they atiraot thelocal people’s money without the .
means of paying this money back when the time comes for payment. Sir, I support
this motion.

Ter HoNoUraBLE MR. M. THIRUMALA ROW (Madras Non-Muhammadan)
Mr. President, the Bill seeks to remedy a detact that is rampant in the country. But
what I want to urge is that the matter has to bo viewed in a more comprehensive
manner and it has to be reen that banking legislation is based on broader foundations.
Sir, it is true that banking affords a field for financial adventurers to come with a
small capital and try to make oapital out of it by collecting a large number of deposits
from innoocent depositors. I have seen branches springing up like mushrooms:
We do not know whero the head offices, nor is it possible for us to locate the geo-
graphioal position of tho head office. 'Wo seo big sign boards springing up as  Branch
of suah and such office "’ in big cities. Even in places like Medras you see the branch
of a Bank whose head office is looated somewhere in the Punjab. The man takes a
building on a rent of Rs. 250 per month and keeps it vacant for more than a year.
He never shifts but in anticipation of the branch coming, he hangs a board and starts
canvassing depositors in the city. In obscure places also wa see boards of Banks
which are not very familiar. The banking habit iz not so well developed ‘n the coun-
try commensurate with the needs of the people. Agrioultural credit, oredt for the
small man, who is soattered all over the villages, has to be developed well. In the
South we have got a system ot what are called Nidhis which are one man’s shows but
nevertheless thoy have got a sound tradition behind them. The person who runs
them has got some stake in the area in which he lives and operates his husiness and
has got some roputation to lose. These things have boen built up in a large mea-
sure espoaially in the Tamil and Malabar areas. We havo got an agricultural wing
of the Reserve Bank of India with an officer in charge or the development of agri-
oultural oredit. I am not aware, Sir, how far this section of the Reserve Bank of

*Not corrected by the Honourable Member,
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India has been useful to the country exocept in giving us reports now and then. Agri-
oultural credit of the country requires the help of the commerocial banks also. The
statutoty report of the Agricultural Credit Department for 1937 satd :—

“‘With regard to commercial banks we have little to add to what we have said that they
are in the best position to finance the movement and marketing of crops by making short-term
advances against produce.’’

The co-operative movement is not able to cater to the needs of the agriculturist
and the primary producer to the extent to which oredit is now offered to the poor
man, there are a number of rules and regulations that ave caloulated o delay the
disbursements. In the co-operative movement, a loan has to be sanctionsd by the
primary society, then it has to be recommended by the Union and then by the Bank
directors. The Bank directors meet once in a month or once in six weeks to dispose
of these loan applications and by the time the man who wants money gets his loan,
the time for getting a fair prioe for his produce goes away and he is aompelled to
offer it at a stipulated price less than the anticipated price to the village money-
lender. If you are to organise this oredit and extend the usefulness of the banking
gystem to the people that live in far off villages, then the ocommercial bank has to
come toits aid. If commercial banking were to ocome to its aid, every taluk town
must have a small branch of a decent bank whose position is sound. There is no'
use attracting not merely oredit but deposits also from theso areas and carrying them
away to a oentral place to make money. We kunow the jugglery whioh some of the
managers indulge in these big banks. A manager of a joint stock bank goes on carry-
ing his private business in stocks and shares ; I have known people who buy and
sell and manipulate without all these transactions coming into the normal books of the
bank ; they make private profit out of public money. There are many other things
to be controlled. As a measure to con‘rol and check unsorupulous adventurers
who with a small capital go about exiending their branches attracting large amounts
of money by way of deposits and then wind up the business, this is a good measure,
The machinery that is devised in this Bill is that the Reserve Bank of India will make
a report to the Central Government and the Central Government will make & noti-
fication and then go on inspeocting these branches and bring thom to a olose. I wish
a general banking structure is raised with minimum rules and regulations before a
branch can be staried or before a bank can be started.  As an interim measure, I
offer my sup port to this measure.

*T'sE HoNoURABLE MR. HOSSAIN IMAM (Bihar and Orissa Muhammadan):
Mr. President, I am afraid I do not find myself in"the same mood as my two prede-
cessors. I think the Hon’ble Member’s measure is a halting measure. It should
have been more strict and the public interests that have to be safeguarded are in
greater danger than has been pointed out by the Honourable Finanoe Searetary.
In India we have got three kinds of banking institutions. Firstly, the Soheduled
Banks, which are comparatively more stable, better managed and more thoroughly
examined. The second is the unscheduled banks, about which the Honourable the
Finance Secretary recoun'ed some steries. There is a third—— '

TEE HoNouraBLE Sk CYRIL JONES : Might I interrupt the Honourable
Member ? Some of my remarks apply to Soheduled Banks as well as to non-scheduled
banks.

Tre HoNoUrABLE Mr. HOSSAIN IMAM: Iam sorry to hear that even
soheduled banks have stooped to these things. We thought they wero a little better.

The third, and the worst in this group, are private bankers whose numbers
are legion about whom we have practically no records. They are the persons who
are working in the areas to which the Honourable Member from Madras referred in
the countryside. They may have a cetrain amount of stake in the country, but the
amount of money which they receive on deposits is considerably larger if they happen
to be in the field for a sufficiently long time. My only suggestion is that if possible
and if the Banking Bill does not get through quickly, there is a orying need that
unsoheduled banks must be restricted to a certain number of branches. I would
suggest that the number of branches whioh an unscheduled bank may have should not
in any case exoeed four. Even four is a large number considering that they are unable

*Not corrected by the Honourable Member.
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to deosit the requisite amount of money which qualifiod them to becoms a socheduled
bank, whioh is five lakhs of capital and reserves. I would also appeal to public men
that they should not be oallous but use their disoretion in associating themselves
with tanks which are on the face of it unstable. Every unscheduled bank I regard as
unstable and absolutely unworthy of public trust, basuase it is too small to handle
public money in larger quantities. Then, I think that the Reserve Bank ought to
do a little more about agrioultural oredit than they have done so far. I know that
we have in the Prices Sub Committee and in the Marketing Committee of ths Ag-
ricultural Policy Committee made reports which are awaiting the consideration of
the Government ; but it will take too long for tho Se measures to be adopted by the
Government and given effest to in a logislativo manner. In the meantime, which
Ithink will be not less then 18 months, the Reserve Bank should more actively sup-
port the co-operative sociotics that are working in tho countryside by means of cheap
advances on scourities which are not striotly speaking financially very sound. But
due to the fact that they are a public organisation in whioh the interest of the money
advanced by the oreditor would be sufficiently guarded, we might make a beginning
..and make faailitios and oheap oordit available to agrioulturists as well. Sir, I support
the measure, though it is insufficient. :

Tae HoNoUrABLE MRS. RADHA BAI SUBBARAYAN (Madras : Non-Muham-
madan) : Mr. President Sir, perhaps I shall be guilty of temerity for venturing to
speak on a subjeot which is considered technical. Though banking business is a
matter for experts, it is also a matter of conoern for the lay person, and I would like
to give expression to my views on this Bill. As one who is in the habit ot giving
much thought tc problems that concern the welfare of our country. I have studied
this Bill with a certain amount of care and attention. I would first like to congra.
tulate the Goverrment on bringing forward this Bill, beonuse I strongly believe that
is nooessary tor tho State to control banking iu our country. But at the same time
there are certain points whioh worry my lay mind and I should like to place them
hefore this House as well as the Goverr mont for their consideration. One point
which strikes me is that over-cmphasis might be laid on the question of the financial
oondition of banks. The points that my Honourable friends on the left mentioned
with regard to the opening of branches in large cities strengthen my fears that the
richer banks are going to be richer and the poorer banks are going to be still poorer and
may possible go out of existence. I am glad that my Honourable friend, Sir Cyril
Jones, admits that it is nooessary that our country should have expansion of banking.
If that is so, I think the Government should take care that the Reserve bank does
not apply the control too severely 8o as to injure the small banks ana thereby retard the
sxpansion of banking in our country. As a villager, my oconoern is most'y for the
welfare of the rural people and I know from personal experience that the interests of
the rural population are neglected with regard to banking facilities. Most of the
banks in our provinoe which have got branches outside the capital of Madras are rich
and top-heavy and do not care to have branches outside the headquarters of the dis-
triots, with the result, that the rural population have hardly any facilities for bank-
ing. No doubt there are Co-operative and Land Mortgage Banks ; but, as the House
very well knows, the activies are striotly limited. If the small banks which are
not able to start branches in large cities and compete with the richer banks are not
permitted to open branches at least in rural areas I am afraid banking will be seriously
affected and also the rural population will not be benefited.

I would also like to point out most respectfully though I do not claim to know
much about the banking business, that it is not sufficient if they attach importance
only to the question of capital. I think equal attention should be given to what is
called the turn-over of the bank, the annual turn-over. The capital might be smas
but the turn-over might br comperatively quite large and the bank might wish to
inorease its scope for good business. With regard to this point I think the Reserve
Bank will have to be very careful in restriokting the starting of branches by thos
banks which have capacity for extensive business and can profitably help the peopl
as well as themselves. Therefore, Sir, I would request the Government to make
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definite rules and issue olear direotions for the Reserve Bank to follow when they
apply control under the provisions of this Act. )

Another point that worries me, Sir, is whether Government can take steps under
this Aot if not now at least in the near future, even before tho elaborate Banking
Companies Aot is revised, to stop private money lending and usury. Private money
lending is ruining our agricultural population which as wa all know form the over-
whelming mass of the people of our country. If the economie condition of our agri-
oultural policy further deteriorates I am afraid the economic condition of our country
will not improve. The House is aware that an Agricultural Debt Relief Bill was
introduoced and passed into law by the last Cong:ess Government in our Provinoe.
It was intended to bring relief to the agrioultural population. It failed its purpose
to a oertain extent for while it scaled down the debts of the agriculturists it made
no provision to help the agrioulturist to pay off the scaled down debts. I .am also
personally aware that during the war the ryots made large incomes because of the high
prioes ot crops but they believed in the prineiple ‘“ Make merry while the sun shines .
When they were advised to set aside something for the ‘rainy day’ they were afraid
to deposit with the money lenders lest the latter sheat them of their savings. Their
agreement was that as they did not know what they were to do with their monsy
the best thing was to enjoy themselves when they had a little cash in their hands,
with the result that now when orops are bad and also consumers goods are scarce they
aro in diffioulties. Of oourse, certain psoplo tell them-that if landlordism is abolishad
their oondition will improve but I doubt if that alone oan help to solve their prob-
lems. Easy banking faoilities must be provided for the rural population and I am
and they should be encouraged to develop what is called a ‘banking mind’. I trust that
when this Aot is being applied all these points will be kept in view by the Govern.

ment.

Tae HoNouBaBLE Sik  CYRIL JONES : Sir, I am grateful for the response
which this House has accorded to this Bill, though certain Honourable Members
who have spoken are of the opinion that it possibly does not go far enough.

With reference to the remarks of the Honourable Mr. Thirumala Row my opinion
is that this Bill will not effect the working of Nidhis in Madras. I agree with the
Honourable Member, as I know, does the Government of India and the Reserve
Bank, that the improvement and expansion of credit facilities to agrioulturists in
rural areas is of the highest importance and that there is scope for assistance in that
regard from the commercial banks, but this Bill will in nosense work in a detrimental
manner in that regard. It may not possibly work as a positive contribution towards
expanding credit facilities for the agriculturists but that 1 would submit is rather
outside the scope of this measure and is a matter—and indeed a very important ques-
tion—which must be separately considered and for which special measures must be

devised.

I was most interested in the suggestions offered by the Honourable Mr. Hossain
Imam, whose 12appearance in this House I personally welcome. I can assure him
that his suggestions will be considered by Government in consultation with the Reserve
Bank which is our expert adviser in such matters.

What I have already said partly covers the points raised by the last speaker, the
Honourable Mrs. Subbarayan. I do not think that this Bill will result in making
rich banks richer and poor banks poorer. The Reserve Bank, I am confident, will
operate its powers under this Billin no way to the detriment of the expansion of small
banking, -particularly in rural areas, which is an objective which the Reserve Bank
Central Board warmly accepts. It is difficult to give hard and fast directives to the
Reserve Bank, which is an autonomous body created by law to control credit and
banking, as to how its power should be exercised ; but I personally am confident,
and I suggest that this House may assume, until the contrary is proved, that the
Reserve Bank will exercise its powers wisely and with discretion and will do all it can
to encourage the development of rural banking. I can speak from personalexperience
in saying that in the allied case of the control of capital issues by banks the Reserve,
Bank, while being opposed to the increase of banking facilitiesin over-banked areas—
such as large cities like Calcutta—in particular has shown every willingness and desire
to do what it can in favour of the development of new banks or the expansion of
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existing banks in areas which are at present under-banked. I think this House may
confidently assume that the Reserve Bank will exercise the powers which this Bill
entrusts to it with a wise discretion.

TeE HoNOURABLE THE PRESIDENT : The motion is :—

“‘That the Bill to restrict the opening and removal of branches by banking companies, a8
passed by the Legislative Assombly, be taken into consideration.”

The question is that the motion be adopted.

The Motion was adopted.

Clause 2 was added to the Bill.

Clauses 3 and 4 were added to the Bill.

Clause 1 was added to the Bill.

Title and Preamble were added to the Bill.

« TeE HoNoUrABLE Sik CYRIL JONES : Sir, I move :—

“That the Bill, as passed by the Legislative Assembly, be passed.’’
The Motion was adopted.

HINDU MARRIAGE DISABILITIES REMOVAL BILL

TaE HoNoURABLE Mks. RADHA BA1 SUBBARAYAN (Madras : Non-Muham-
madan) : Sir, I beg to move :—
“That the Bill to remove certain disabilities and doubts under Hindu Law in respect of
marriages between Hindus, as pussed by the Legislative Assembly, be taken into consideration.
Sir, I would like first to thank you and the Honourable the Leader of phe House
for allotting time for the consideration and passing of this Bill. It isa very important
measure, because it removes certain disabilities which prevent Hindus from enjoying
the full freedom of selecting their partners in marriage. The Bill is very short and
simple. It has only two clauses, and deals only with two points. It contains no
technical legal terms which are not intelligible to the lay mind, and 1 am sure that it
is not necessary for me to make a lengthy speech in commending this Bill to this
Honourable House, which has already dealt with legislation for social reform in the
past.

Sir, all the world over there is an impression that the end and a.in_l of & woman’s
life is marriage and the care of her home. This impression is so strong in our country
that it has amounted almost to religious belief. It is hard enough when marriage
which is an important factor in human life, is made compulsory, and it becomes more
difficult indeed if there are certain restrictions about freedom in marriage. By free-
dom in marriage I mean freedom in regard to choice of partners in marriage. There-
fore, it is very important that this Bill should become law as soon as possible. This
Bill, as we all know, has been on the anvil of this Legislature for many years, but
owing perhaps to the apathy of the Government of the past it has not become law.
I am glad that as soon as our National Government assumed office steps have been
taken to enact this legislation.

Sir, the removal of any disability is important for the welfare of the country.
The removal of disabilities of thiskind is particularly important because it affects the
happiness of our homes. It is no exaggeration if I state that had this Bill been law
long ago, several tragedies among our young women could have been averted. There
have been sad instances when girls committed suicide because the problem of their
marriage was causing acute anxiety to their parents. There have been instances

when young married wcmen ccmmitted suicide because they were unhappy after
marriage or because their husbands were contemplating another marriage in order
to get a larger dowry or for some other reason.

I am glad, Sir, that the principle of this Bill finds éupport from distinguished
leaders and thinkers like Mahatma Gandhi and Mr. Rajagopalachari. .Mr. Rajago-
palachari, in his own inimitable way, made & most impressive sgecch in supsort of
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in “ Young India " and later in * Harijan >’ in support of social reform. He stated
in the course of his remarks :— !

*“In pre-British days there was such thing as rigid Hindu law governing the lives of millions.
The body of regulatiohs known as Smrit his were indicative rather than inflexible codes of conduct
They never had the validity of law such as is known to modern lawyers.................... Hindu
religion or Hindu shastras never had the changeless and unchanging character that is now being

sought to be given to them. This very unsatisfactory state of things has to be, some day
or other and somehow changed if Hindu society is to become a progressive unit in human evolu-

tion.”
The origin of these customs and laws is more or less obscure, because opinions
differ as to how they came into existence. It is quite clear, however, that they are
not suitable for modern conditious, and as it is desirable to improve them. It request
this House to accept this Bill and help it to become law.

8Sir, I move.

TaHE HONOURABLE MR. G. S. MOTILAL (Bombay : Non-Muhammadan) : Sir,
I rise to give my wholehearted support to the Bill whioh has been moved by the
Honourable Member who preceded me. For a long number of years Hindu reformers
have been feeling the neoessity ot legislation of this type and of reform of other
branches of Hindu law. Government appointed a committee some time ago ; it was
known as the Rau Committee. It made its report. Then some Bill was introduoed
in the Assembly, but I do not krow what has now happened to it. In the last session
we had put some questions about the introduction of a comprehensive change in
Hindu law, and, if I understood correotly, it was then said that legislation would
be coming before this House in proper time. It has not yot come before this House.
Now this Bill, although it is not a comprehensive Bill, and introduces changes pieces
meal, has to be woloomed, because it is only by this method that improvements have

been made.

As Hindu law now stands, it prevents marriage with sagotra, that is, within the
gotra. The term is quite explicit, and I need not take more time of the House in
explaining it. The origin of gotra or pravara is somewhat unoertain. There are
different opinions as to what gotra is, but tho general opinion is this, that gofra means
a partioular family. As lawyers will bear me out, a girl on marriage enters the gotra
ot her husband and thus she becomes a part ot that gotra. So, gotra is regarded as a
branch of a family. It is regarded as a brotherhood, and they do not like that there
should be marriages in the same family. This might have been useful at one time.
But now even the arthodox people have realised that it is no longer useful. The
gotra is known only when they ask for the information at the time of marriage. They
agk : ‘“ What is your gotra ? . ‘‘ My gotra id so and s0.” And marriages whioh had
been fixed had to be given up if the parties happened to belong to the same gotra.
Society has now outlived it. But it doss not mean that any man can marry any
woman. Restriouions are still there. There are other restriotions. If the parties
are within seven generations on the father’s side or five generations on the mother’s
side, they shall not marry. That restriotion is there. But the restriotion that they
shall not marry if they belong to the same gotra is being removed by this Bill.

This Bill is only an enabling measure. If people belonging to the same goira
do not like to marry, there is nothing which compels them to marry within the gofra.
This Bill will permit those who do not now want to observe this restriotion to marry.
Marriage within the gotra without this law is invalid. The High Courts have held
that a marriage within a gotra is invalid.

TrE HoNOURABLE MR. A. R. NISHTAR : Void or invalid ?

TeE HoNOURABLE ME. G. S. MOTILAL : The courts have held that it is invalid.
This is the verdiot of the courts. This invalidity is removed by this Bill. Within
the gotra, if perzons like to marry, they may marry aocording to this Bill and their
marriage will not te void or irvalid though subjeot to other restrictions which are
still ttere. Scre of tkese 1estiicticns ate, 1 think, healthy restriotions. You _do not
want to do away with them. But those restrictions which we can do away with are

Jaine done awav with bv this Bill.
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Tae HoNouraBLE Rai Bamapur SRI NARAIN MAHTHA: (Bihar: Non-
Muhammadan}: Sir, on behalf of my Party I wish to support this measure of Hindu
reform. The only oriticism perhaps that could be made on a measure of this modest
kind is that it comes to us & little later than it should have come. Sinoe this Bill
was introduoed I have had ocoasion to question many of my Hirdu friends whom I
met here in Dolhi as to what their gotra. was. Most of them answered that. But
when I asked them what their pravara was, there were very few who could answer
that question. Consequently, Sir, what I feel is that these restriotions are muoh too
arohaic in relation to the present state of Hindu society. Sir, I wish to make in this
conneotion one or two remarks with regard to some other measures of this kind which
have come before this House before. We had the Bill to modify or change or amend
oertain laws regarding Hindu marriage and another Bill with regard to intestate sud-
ocession. When those Bills came up to us, they were referred to a Seleot Committoe.
Several of us sat on that Select Committee for months. I do not know, Sir, and I
think very few of us in this House have information as to what has happoned to those

_Bills. Those Bills had oome u before us and we disoussed them. It is lucky that
we shall be able to pass this Bill today. But in some oases, tho Bills seem to lapse in
the Secretariat and never oome back to us. I think the House should have some
information with regard to the final fate of some of the Bills that were introduced
before. I hope that the Member in charge of this Bill on behalf of Government will
give us some information as to the prosent stage at which the Bill for the codification
of the Hindu Law stands. A committeo in rolation to this was appointed prosided
over by an eminent person like Sir B. N. Rau. This house should be furnished with
a statement each sossion rogarding thoe progross or fate of moasuros that are debated
here.

*Tyg HoNoURABLE Ra1 BarADUR SATYENDRA KUMAR DAS :(East Bengal
Non-Muhammadan) : Sir, I rise tosupport this motion because it is in keeping with
the spirit of the times. I beg to differ from the view expressed by the Honourable
Sir Sobha Singh that such piece-meal legislation is not at all called for.  Sir, I rather
wish that a much wider scope had been given to the Bill, and any man or woman
living in any part of the world, professing the Hindu religion, irrespective of restric-
tions had been given scope for contracting marriages. Sir, with these words, I give
my whole-hearted support to the motion before the House.

Tre HoNouraBLE Mr. M. THIRUMALA ROW : (Madras : Non-Muhamma-
dan): Sir,I1donot want to detain the Housemuch. I think wearenot over-worked
at any rate. This is an important measure in which my friend is interested. Mar-
riage is not merely a question of physical comfort or physical convenience. I wantto

_deal with it from that point of view.  Sir, I was reading recenlty an interesting book
onheredity. TheHindusociety,asfarasI can j udge, is constructed on very scientific
lines, and if it is to be developed on scientific lines you will have to control the pro-
duction of the human race. The reason why our ancients called marriage a sacra-
ment is that it permeated every one of our activities from birth to death with an
idea of religious sanction.” That is the reason why our system of medicine is called
A odic Procreation or improvement of population and maintaining it at & certain
level have all an influence in keeping up society. When we refer to gotra, it means
that many of these claim their descent from a high spiritual personage or rishi or a
man of great eminence. Every one wants to have some ideal. Today, even in the
West, we see that all these Generals and Army Officers and civilians claim to have
descent from some great personality who had made his mark in history. ~ There are
also groups of people and family in India who try to look up to a highly spiritually
developed person to be their ancestors. Therefore gotra has taken its origin orrootin
that. Gotra is taken to a bigger man and the pravara to two or three other Rishis
who are associated with that Rishi, or who are his Sishyas. It is from that group
consciousness or group development of individuals that this thing has taken its origin
in the beginning ; and the joint Hindu family system also, Sir, has its origin in that
and you cannot allow an intensive inter-marriage in a limited family. 1 can give you
the example of a village consisting of persons inhabited entirely of a few families of ono
community and they have never gone out of that village to marry. They have inten-
gely inter-married and their stock has started deteriorating. The reason why

#Not corrected by the Honourable Member.
essssa——
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they have taken such care is to see that the human stock 18 kept ia its purity and
in its efficiency in order to develop it. ~Even now a writer like Bernard Shaw has
said that human stud farms must be started on modern lines if you are to keep the
human race strong and useful for the future. On account of the communi-
cations and interplay of civilisations and political events of one country over an-
other, we have very much changed now. Many educated p.eopl‘e may not be able
to tell-us what their gotra is and some of them have taken & pride in forgetting their
gotra and ancestors even. Customs have changed so much that in Madras a man
can marry his on sister’s daughter ; that is marrying in very close quarters which is
prohibited—sister’s daughter or brother grand-children, daughter’s daughter. Sup-
pose some families are driven by the invading tribes into secl_usloz} ; then they are
compelled to marry among themselves. Nowadays when society is changing, this
small measure allows sagotras to marry. I know the instance of & prominent man in
our part of the country. He had settled a marriage with one of his own family people
and a few days before the marriage it was discovered that the parties belonged to the
same gotra. There was no alternative for him but to go to a French Settlement and
have the marriage done——

TuE HoNouraBLE THE PRESIDENT: This is only a permissive legislation,
You are not bound to marry. You are now going into an extraneous matter. You
are not speaking on the Bill.

Tue HoNouraBLE MR. M. THIRUMALA ROW : 1 will try to stick to Sagotra
marriages. Hereafter people who want to marry within their gotra can marry.
But for those who have done hitherto there is no remedy; things are going on as if
the law does not exist for them.

THE HoxouraBLE Mgis. RADHA BAISUBBARAYAN : Sir, I do not want to
take up too much time of this Honourable House in my reply to the points men.
tioned——

THE HoNOURABLE ME. A. R. NISHTAR: The longer the speech the greater
the delay in the passage of the Bill.

THE HoNouraBLE Mrs., RADHA BAl SUBBARAYAN: Now that the
Honourable Member has made some remarks, may I respectfully say that I am dis-
appointed that no Member from the Government Benches spoke on this Bill ? ‘I am
glad, Sir, that the Bill hus received support from all sides of this House and 1 suppose
the silence of the Government Benches may be considered as consent.

THi HoNouRaBLE Mk. A. R. NISHTAR (Leader of the House) : On a point of
explanation, Sir. But for the remarks of the Honourable Member I would not have
spoken and participated in this debate. I must make the position of the Govern-
ment clear. This 13 a matter which exclusively concerns & particular community.
There might be difference of opinion between people holding liberal views and ortho-
dox people and therefore it is not for the Government to take sides in such matters,
1t is for this reason that no Member of the Government has taken part in the debate
one way or the other. ’

THE HoNouraBLE MEs. RADHA BAI SUBBARAYAN : I thank the Honour-
able Member for the explanation that he has so kindly given us, Sir.

1 will just reply brietly to the few points that have been raised by my Honourable
colleagues during the course of their remarks. My Honourable friend Raja Motilal
referred to barriers. 1 welcome the removal of these two barriers, because I think
the wider the field for selection of bridegrooms for girls or brides for boys, the easier
it is for parents to arrange marriages. My Honourable friend on the right expressed
his fear about the word ‘‘ freedom ’’. By freedom I do not mean license., I use
"freedom ’ in the highest and best sense of the term, Sir, and let me assure this House
that whenever I advocate any piece of legislation for social reform, I do it with the
strongest conviction that it is in the best interests of not only Hindu society but also
of the country in general. I believe strongly that we must hold on as firmly a8 we
can to all that is best and noble in our Hindu culture and at the same time we must
see how we can improve Hindu society by reforming the customs and laws that are
hampering its progress. As my Honourable friend on the left said, there are certain
absurdities in our Hindu customs. If a maternal uncle can marry his niece and two
first cousins can marry, why should two people who belong to same gotra who have
abaglutelv no blood relationshin whatever be denied the freedom of marrvine.

4
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: .
I can.assure this Honourable House that parents, especially middle class parerts,
weloome this bill becaise the marriage of their daughtersis becoming a very
serious problem indeed. The dowry system is becoming a huge monster because
of the narrow field from which bridegrooms can be selected for brides. I should
have referred to this wher I mentioned the tragic instamoces thet have taken
place because of the difficulties of getting daughters married. But as I wanted to
make my remarks very brief, I refrained from going into this detadl.

" With regard to piecemeal legislation, when we realise that there is need for
argency. for reform of a particular custom or law, I think we cannot wait for the
,bbﬁ?gcation of Hindu Law. Just now my Honourable friend, Sir Cyril Jones, intro-

uced piecemeal legislation with regard to banking evea though there is a compre.
nensive Banking Bill on the anvil. Similurly when we know that this Bill is absolu.-
%ely nbcessary, we have to deal with it even though we are aware that the Hindu
Code is being prepared and I heartily support the demand that the Government
should give us some definite information with regard to the codification of Hindu
Law. Sir, I again thank the Honourable House for giving its support to this Bill,

TeE HoNoURABLE THE PRESIDENT : Motion moved :
..., '"That the Bill to remove cortain disablities and doubts under Hindu Law in respeot of
ln:qrhages between Hindus, as pa sed by tho Legislative Assembly, be taken into conside-adion.”
' The question is that this Motion be adopted.
.+ The Motion was adopted.
-~ Clause 2 was added to the Bill.,
Clause 1 was added to the Bill.
" The Title and Preamble were added to the Bill.
«: . Tae HoNouraBLE Mes. RADHA BAL SUBBARAYAN : Sir, I move.
.. *That the Bill, as passed by the Legislative Assembly, be passed.”
- -The Motion was adopted.

"The Council then adjourned till Eleven of the Clock on Wednesday, the 20th
November 1946.





